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X . That the petitioner was appointed on 7.12.59 as

IL
s^erlritendent BA.^ty the opposite party no. 3, Vho vas the 

eo^etent appointing authority, in a pemanent capacity. The 

petitioner continued to work on the sa»e post until 15.7.1963.^

2. -Chat the petitioner was promoted on 16.7.63 to the

post of Superintendent B/R Grade H  and was posted to Delhi

■ to the office of the f ^ ^ s o n  Engineer ( Accomo&tion & Project ) 

Delhi Gantt, and continued to serve on the sajae post, even 

though transferred to ’ various different places, until at last, 

he was transferred from the office of the opposite party no*4 

to the office of the opposite party no. 2, directorate of Cantt.^

Planning, %igineer-in-Chief *s Branch, Aray HeadqUarterj Hew Delbii

1
That through out the long and illustrious career of

{yq/ %  a i m  petitioner, spanning a period of 24 years, the petitioner

f e < v  ■■ J . # "
worked honestly and diligently and no department that he had 

worked in,, had any complaints and nor was there ever an adverse 

entry in his character roll*'

4. That after the petitioner was promoted on 16,7.63

no further promotions took pale© in the dspartinent, due to 

stagnation, untU finally .election grade »as granted by the 

f

Prasident of India, vide Govt of India, Ministry of ^‘inance

gontd page ̂
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D^artmTOt of Ejqpendittire O.M.No* F-79210-E-III (B)/74 dated

10.1.77 Bxxd Ministry of Defense No. 13(3)/77/D (civ-I) dated

19.3.77 pissed with retrospective effect from 1.8.76, bmt this

selection grade has not been granted to the petitioner till 

date,,, by the relevant competent authority, the Engineerwin- 

Chief, the opposite party no 2. The said O.M. dated the 10.1.77 

true copy of which is being annexed as to this

petition.'

/
5. That the pay scale on which was appointed has been the 

same since .16.8.,1963, that is 550-750, and the petitioner 

has attained the maximam in 1973 and,therefore, was eligible 

for the selection grade scale. However, since the department

V
has not deemed fit to offer the said selection grade ite to 

the cadre of the petitioner, an application was made by the 

petitioner for being granted the selection grade in the 

appropriate scale Rs 650-1200 tw3.th retrospective effect) 

to which the department sent reply dated 4.12.1980. The true 

copies of the said application and its reply dated 4.12.1980 

is being filed as AmilSDEES - 2 & ..3 respectively, to this 

petition

6.- That rfillst the petliionei was sewing to the 10 Div.

page /-
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Sector, ha was entrusted with the execution of a contract 

job for the Construction’of field" flush latrines, and before 

the project was taken up for execution the petitioner through 

his superior officer suggested in writing to the higher author^

W

ities in respect of certain improvement in designs to avoid

probable, possible and likely collapse of the pits of the

latrines as the walls of the pits, as designed, were too

weak to withstand the weather and take the load* However,

these reraedlal measures were not incorporated in the tender

documents. A true copy of the said letter is being filed as

AMErJRS - 4 to this petition*

//C' r- 
//< <''

7*' ?hat the petitioner alongwith his Superintendent 

Grade II assistants, supervised and completed the project 

in April/ May 1974*’ Thereafter, with the onset of the Monsoons 

the pits of the laterines gave way and collapsed# A Staff ^ourt 

of Snquiary was held and a technical board of Officers met to 

assess the technical aspect of the cause of collapse^ "Ĵhe

*
case was also referred for expert opinion on the design to the

designers in the Engineer.in^-Chief ’s office ( the highest

authority of the department). Their opinion was that the

cause of failure, was not due to any fault in execution but

only because the design was faulty* July 1977 the petitioner

> . . . .  contd 5 /-
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was posted on transfer to the office of the CJarrison Enineer

( Horth)ArabaliiJt;f opposite party no 4.

8, That after more than fo'or years, the petitioner received

a letter from the Chief Engineer, J&K Zone, bearing no« C1505/G0I 

Fd/ ̂ lush/lVEIC dated 8th Sept., 1978j: wherein a recordable

warning \jas proposed to be issued to him, to which the petitioner

replied on 1.11.78, defending M s  position and .stating that

the conditions prevalent in the area were not compatible with

the tender design.submitted, a fact which he had brought to

their attention prior to the commencement of the constructions

A true copy of the letter dated 8,9,78 and letter dated the

1*11,78 is being annexed as AHMEXUBES 5 M  to this petition,

respectively*

9, That the petitioner was served with a charge sheet

in Feb 1980 by the opposite party no.l, bearing no 78650/360/ 

A  78/EID/3068/S/D(lab) dated 9,1,1980 proposing to impose a

major penalty after initiating a discplinary common proceeding 

against the petitioner and his two other assistants. On the

10,6,1980, the enquiry officer was appointed, who went into

reference and fixed a date, 3,11*03, for preliminary hearing

of the case, which the petitioner duly attended and continued

to do so until 6.11,1980. The case was then adjourned until
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3.12,1980, on which date, it was finally adjourned indefinitely* 

It may he pertinent ot mention here, that for all the expenses 

incurred by the petitioner in Kespect to travel to and from 

the court of enquiry and his place of posting, the petitioner 

has not been reembiirsed, though entitled, as per the rules *■ 

After a period of one year had elapsed, the enquiry was finally 

fixed for hearing on 10.12.1981, On 3.12.81 the petitioner 

gave in witing to the enquiry officer, that his |ovt. assist­

ing servant would not be available until 10.4.82. A true copy
/

of the charge sheet dated 9,1.80 ahd the letter of the petit- 

ioner dated |,12,81 is being filed as AHHBXURBS 7 &. j8 to this 

petition#

V

\

iO* That inspite of the fact, that the petitioner had 

move the application dated 3,12,81, statir^ therein that 

'his ^ovt assisting servant would not be available until

10.4.1982, to defend him, the opposite party no#iI persisted

in holding the enquiry and proceed exparte against him and
(

acquitted him of all the charges levelled against him on

2.12.1983, The decision of the enquiry officer was considered

by the President of India, who whilest finding him not 

guilty of all the major charges levelled against him, opined 

that the petitioner was guilty of one_______ contd page ?/-
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supervisiory lapse, for ishich the President awarde the minor

penalty of ” Censtire " under Rule 12 of the 0;C,S ( G.G* & A*) 

^ e s  1965*̂  The order of the enquiry officer was communicated

vide a letter sent by Directorate of Gantt. Planning, Army

Head quarter, DelM bearing no. 84D26/GJ*. dated 19.10.84

and received by the petitioner on 26.10,84. Atrue ^opies of 

the Enquiry report and the order passed therein and the copy

of the letter dated 19.10.84 are being annexed as fn

to this petition.

11. That after the petitioner had duly informed the enquiry 

officer vide the letter dated 3.12.81 ( "^nnexure S) that his 

Govt, "‘ssisting servant would not be available till 10.4.82. 

The petitioner applied for leave on 5,12,81,while ser<ring 

as Superintendent grade I with the opposite party no.4. The

head of the office was duly .informed and the Assistant Garrison

Engineer, the petitioner’s immediate superior officer, whilst

recommending leave from 9.12.81, asked the petitioner to hand

over the change , including measurement books, which iare

confidential financial documents, to Sri Verma, the other

Superintendent B/R grade I , working in the same subdivision

at 8 PJ5. on 8.12,81. The petitioner duly complied with the

5̂

order of the -Assistant G.S. and proceeded on lea,ve as scheduled

.......... Contd 8/-
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after giving the Assiat8,nt Garrison Engineer his leave address

of Luoknow and Bhiia. It is pertinent to mention here that no

\

refusal of leave had been communicated to the petitioner by 

the opposite party no»4®

12, That during the period the petitioner was on leave, the 

opposite party no 4, treated him as he was on unauthorised 

absence and charged him with the acqusation that he was wilfuly 

avoiding the enquiry despite several clarifications given by 

the petitioner*' The petitioner fell very ill during his initial 

period of leave and therefore had to keep extending his leave

as he was sufferring from nervoue tremors of his extBsineties,

d^ression and anxiety neorosis. The petitioner remained under

V'
■ V

treatment throughout until 4.5,84, when he was declared fit

by a Goverment ^octor and cleared to resume his duties. The

" V .

\^\|petitioner gave all medical certificates including a fitness 
r

f

1 i

\* certificate, when he rejoined his charge. It would not be out

of place to mention here that while the petitioner was on leav^

in complete contravention of rules applicable, they tranferred

the petitioner to the office of the Directorate of Gantt planning,

Office of the Engineeivln Chief, Army headquarters. New Delhi,

. . . .  ^ontd page 9
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( opposite party no.2) fro« the office of the opposite party ».4.
fc *■

ich office the petitlo^r joined on 5,5.84 after haring
\Aiich

a«5,pliea a U  the requisite medical and fitness oertlflcates. 

ae stated hereinbefore. Prior to his joining the opposite party

no 4 fed threatened the petitioner with disoplinary action, 

but in Tlevi of the :~petitioner's representation they did not

perstie the case. The copy 

is being filed as.«SSffiJi

of the said representation dated 2 .6 8 2

-V"

13, Th3,t after the opposite party no. 4 had perused the 

said representation and the medical certificate of the petitioner, 

he came to the coclusion that no case for discplinary action 

against the petitioner was made out, and thus the period of leave

from 9.12.81 to 4.5.84 was regularised by the Garrison Smgineer

( North ') Ambala on 4.6.84 vide their.part II order no 23"as under*.-

£ar.t,Ii

S8464616 Sh Mohan Lai Supdt 9.12.81 Gtd 156 EL Upto 13.5.82
Sangal BR I 14,5.82 Gtd 412 days HPL on MG Upto 29.6.8j

. 30.6.83 GtdSlO days EOL ¥/0 P&A with MG
upto 4,5.84

Bal EL/ Hpl - nil

✓

The above extract clearly indicates the fact , that the opposite 

party no 4 had regularised the petitioner’s leave thus making 

it sanctioned leave, the question of any sort of displinary action

f

pending against him does not arise* lii view of this and even
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otherwise the petitioner was entitled to receive all his

salary and also all other allied allowances for the period 

coraaencing from 1.2.82 to date. A true copy of the order dated

4.6.84 is being filed as ANMEXUHS 12 to this petition.

14. That after joining his post at the office of opposite

party no 2, the petitioner applied for and sanctioned leave 

for the period connencinr 22.5.84 and ending 20.6.84 ( 30 days )

/
SJa as " LEAVE HOT DUE ”, on domestic grounds, as he had to

shift from Eaibarieli to New Delhi. During the pendency of

his leave the petitioner served 3 months notice on 12.6.84, on . 

the appointing authority, that is the ^ief eingineer , western

Command, Simla, opposite party no 3, through the Directorate

of |iz ELanning, for voluntary retirement under rule 48- of , - ^
fe (5 . (P /V0<^ J<rr n  cot', C 6 fIf

the Gentran C5-vil Services P&nsion Rules 1972^A copy of the said 

notice for voluntary*- retirementj|is being annejcsd as Annesure

■V
■i

to this writ petition*

15. That on 9,7.84 a communication was received by the

petitioner from the opposite party no.2 *s branch bearing

number A/33216/GA0/A-6 asking the petitioner to resume duty.

to which the petitioner replied statir^ the fgct that as he had

already applied for voluntary retirement and as he did not

intend to resme duties, his retirement maybe deemed to have

contd page 11
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taken effect from 22.5.84, the date his ” LEA¥E NOT DUE ” 

commenced, in psrsxiance of Gr.I. DEETT. OF PERSONEIIi & Â .R*

0 ^ ,  No.250l3/’3/79Ests(A.) dated 28.7.79, along with his reply 

the petitioner fiarther addressed a letter to his appointing 

,authority, opposite party no.3, Garrison Engineer, Western
I

Command, Simla, clarifying his position that as he could not 

resume his duties, due to circumstances beyond his control, 

his volunta]!??'retirement maybe deemed to have taken effect 

from the date his " LKiiVE NOT DDE ” commenced. The copies of 

the letter dated 9.7.84 and letter dated 16.7.84 are being 

annexed as AJMEXDBSS ~ 15 & 16, respectively, to this petition^,

16, That as would be seen from a reading of the afor*>-

I

mentioned RiiLe 48-A of the Central Civil Services (pensisn) 

Rijles, 1972, provisio to clause 2 which reads 

” Provided that where the appointing authority does not 

refuse to grant penaission for retirement before the expiry 

,of the period . specified in the said notice, the retirement , 

shall become effective from the date of the expii^r of the said 

Period*« -

It is mandatory for and incumbent upon the appointing 

authority the opposite party no 3, to have communicated any 

refusal, if they so desired, to the petitioner on or before
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18th of September 1984, since no such letter or oommunieation

was ever reoelvad hy the petitioner on or before 12.9.84, the

petitioner bellered that his volnntar/ retirement had been

accepted by opposite party no.3

17, Tha.t after the petitioner believed himself to be
■ i

retired,on the 19th of October,1984 the petitioner received

a letter no 84D26/ CP along with a copy of the letter of the

opposite party no.2 bearing no 3?096/ Einc/146/EID dated

21*8,84 ( addressed to the E-i»-C*s branch) wherein it has

been stated that the petitionerls retirement cannot be accepted 

because, although, they had siready initiated action for

I

qualifying service verification to the Controller of Defense 

Accounts ( Pension), Allaliabad, they did not have the requisite 

infonnation on the position of the discplinary case for

unauthorised absense from duty, dwing Heceraber 19?

as stated by the petitioner in para 13 above and ai 4), 

from Amiexure 12, the question of ̂ iscplinary

arise as the petitioner’s Imive had already ber

and sanctioned. The letter dated 19,10,84 and

of the letter dated 21,8»84 is being annexed

to this petition.

18. That in reply to this communicati
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OTote a letter dated 31.10.84 diiLy acknowledged by the opposite 

party no. 2, wherein the petitioner clarified his position and 

requested that they process the following requisite documents

(a) pension papers, (b) payment general provident fund, (c) 

Gratuity payment, (d) payment of commuted pension and also 

the salary and allowances for the period 1.2*82 to 21.5.84. 

However, the petitioner has received no reply to this letter • 

and in fact this letter has not been considered by the appointing 

authority or by the Engineer-in-Ghief as woiiLd be apparent from 

a perusal of their letter dated 5.2.85 bearing no.84026/(2’ 

alongwith which a letter from opposite party no 3 has been . 

enclosed. The true copies of the letter dated 31.10.84 and 5,2.85 

are being annexed as ANHEXUHSS 19 & 20 to this petition.'

- 13 -

19. That the order of the opposite party no 3

contained in Annexure 17 has been passed without jurisdiction, 

in as much as the said order has not been passed the appointing 

authority of the petitioner, who being a Major General, ia the 

authority competent to pass the order, but aS would be apparent 

on the face ofi the order, the order has been passed by an Leutenant 

Colonel, who works in the office of the O.P. no.'3 and therefore

4

not being the appointing authority, was not compatent to pass 

such an order neither did he have any jurisdiction*'
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30. That in passing the impugned orders, contained in

Armexures 17 & 18, it is abundantly clear, that the opposite

party no 3 has not applied his min|., as the order has been

passed by one of the junior members of his staff, and even

otherwise, he has totally igneored the fact that the petitioner’s

lea'we has been duly regularised and sanctioned for the period

9,1^*81 to 4,5,84 by the opposite party no*"4 ( B*B, ( north)

Ambala) vide their part II order no23 as contained in Annexure

12 to this petition, leaving the opposite party no 3 with no

cause to reject the petitioner’s application for voluntary retrement^

21*: That the aforesaid two orders dated 19.10*84 and

21o8,84 contained in annexures 17 &  18m to this petition

violate the statatoiy provisions as, laid down un Sale 48-^

clause 1 & 2 of the Central Civil Services ( Pension) %les 1972*'

22o' That as no order was passed by the opposite parjjy no 3.

the competent appointing authority of the petitioner,within

the statutory period of three months from the date of notice.

the order passed by some one in the offide of the 0*P. no.3 

is directly hit by by the provisio to clause (2) of the G,G*Si^) 

rules 1972, as the order contained in ̂ xmemre 17 was communiccated 

to the petitioner on 19»10o84, much after the petitioner had 

deemed himself tobe retired on the da,te of expiry of the period
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any case wrong aB it is in violation of Articles 14 & 15 of 

the Constitution of Ihdia.

26, That despite the reference made by the petitioner to the 

apEyoE^iate-adjidnistrative authority namely the opposite.party
I

no 5 the petitioner's pension papers h*ave not yet been piracessed 

with the result that, the petitioner has not received his salary 

his pension, his Gratuity, or his general Provident fond or any 

of the allowances due to him. The opposite party no»5 has not 

supplied all the relevant information to the opposite party 

no»3, either, although they have asked the opposite party no 5 

for the petitioner's qualifying service verification on on 21st 

j|UgTist, 1984, with the resiiLt the petitions r is being deprived 

of his livlihood and the emoluments earned by him and is sufferring 

irrepapable loss in the form of both capital and interest^ thus 

violating the statutory provisions of the Irticle SI of the 

Constitution, by denying the petitioner his fundamental rights 

and by subjecting him to unnecessary harassment by deprivition 

of his dues**

27. That under the circumstances, because the action of

of the opposite parties 2 to 5 are arbitrary, high-handed.

discriminatory and illegal, the petitioner having no other

alternative and efficacious remedy, begs to invoke the jtiridiction
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as per the provision in- the Provisib to clause (2) of 48 ^  

of the Central Civil Services ( Pension ) Buies, on 12* 9,84’,

E3, That the impugned order violates the provision of their 

own 0.M* dated MraT28,7,1979 which lays d o m  iin clausal , 

Sub-clause (ill) that acceptance may be given in all cases except 

where a discplinary proceeding are pending or contemplated against 

the Govt* Servant concerned, for imposition of a major penalty 

or where a a proseqution is contemplated in a court of law«

Since neither of these two condition precedents stood in the 

way of the petitioner, the opposite party no#‘3 along with, 

opposite? party 2 & 4 , had no jurisdiction to deny voluntary 

retirement to the petitioner by rejectiong his notice.

■y-- 24e That the coramimication of rejection of the application

voluntary netirement of the petitioner after the expiry of

L-a ■ ...

r t &  statutory period violated the provisions of both, the

r '

\ .... / ............
\  v'^0,c,s (p)&les and the 0*H. dated 28.7.79, which provide that

<>■

should theapplication for voluntar5>̂ retirement is not rejected 

within the statutory period provided, the retirement* shall become 

effective from the date of ejspiry of the said period.

25. That the order of the opposite party no .3 is notv 

accepting the voluntary retirement of the petitioner, is in

• . . . • contd page 16
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any case wrong as it is in violation of.Articles 14 & 15 of 

the Constitution of India*

26, That despits the reference made by the petitioner to the

appropriate:, administrative authority namely the opposite, party
(

no 5 the petitioner*s pension papers have not yet been processed 

with the restilt that, the petitioner has not received his salary 

his pension, his Gratuity, or his general Provident fond or any 

of the allowances due to him* The opposite party no*5 has not 

supplied all the relevant information to the opposite party 

no®3, either, although they have asked the opposite party no 5 

for tlie petitioner’s qualifying ser\/-ice verification on on 21st 

l̂igust, 1984, with the result the pstitione r is being d r i v e d  

of his livlihood and the emoluments earned by him and is sufferring 

irrepapable loss in the form of both capital and interest^' thus 

violating the statutory provisions of the Article 21 of the 

Constitution, by denying the petitioner his fundamental rights 

and by subjectimg him to unnecessary harassment by deprivation 

of his dues*'

27* That under the circumstances, because the action of

of the opposite parties 2 to 5 are arbitrary, highjianded.

discriminatory and illegal, the petitioner having no other

alternative and efficacious remedy, begs to invoke the juridiction
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the jurisdiction of this Hon*ble Court, interalia on the 

following amongst others ^asmsM:

i '

- 1

l)' Beeatise the impugned order passed bjr the opposte partty 

no. 3, not accepting the voluntary retirement of the petitioner 

is without jurisdiction#

B) Because the orderi dated 19,10.64 and 21,10,84 has

been passed without application of mind,

G) Because the said order dated 19,10,84 and 21,8,84 are

hit by the provisions of Rule 48-A Clause 1,2,&4 of the 

e,G.S (P) Rules, 1972,
■ „

D) Because the said orders , rsjecting the applilation

for voluntsjy retirement of the petitioner has been passed 

in utter violation of the proviso to Rule 48-A of the 

G.C,S,(p)Eules, 1972

B) B&cause the order rejecting the application for

voluntary retirement of the petitioner, violates the 0 ^ ,  dated 

28,7,79,. as no dis<^linary proceeding of any kind a^jp«ndding 

against the pretitioner^^ ̂  t̂ iOAJtlSiAjA-

F) Because;the order rS^ecting the said alpplication for 

voluntary retiremaat of the petitioner violates sub-clause 

(iii) of clause 1 of the 0,M, dated 28.7.?9', as it was; 

communicated much after the es^ire of the period of notice,’

G) Because the opposite parties 2 to 5 by not paying 

the salaiy of the petitioner with all the increment due 

after the isevised pay scales have come into effect and to 

which the petitioner is" entitled in view of the fay

.contd 18
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/ Gbmmif^ons r^ort coupled with the sanction of the President of

and by witholding the processing of the petitioner’s pension 

papers and thus violating the provisions of AHicle 21 of the 

Constitution of India*

H) because the action of theopposite parties are hit by 

Article 14 & 15 of the Constitution of India*

I) Because even otherwise the said action of the opposite 

parties 2 to 5 are arbirary, high-handed, illegal, ujofair and unjusst*

PR&IER

%erefore it is most respectfully prayed that this Hon*ble 

%urt may be ; pleased to

i) issue a writ of MIDAMUS or a w i t  order or direction in

the nature of M&HDAMtJS , commandijag the opposite parties no 55 

to decide the reference dated ̂  6,6®84

iii) issue a writ of MMDl&MUS or a writ order or direction

in the nature of mand^s, commandir^ the 0*P* no 2 to declare 

the selection grade of the petitioner and with it the increments 

in salary and other allowances to which the petitioner is entitled 

in the appropriate scale, with retrospective eff&ct*-

iii) issue a writ of MAJ3MMUS OR a writ order or direction

in thefi^ nature of MHDAMUS commanding the opposite: parties to- 

compute the arrearears of salary , and allowances with all increments 

having effect retrospectively in addition to the pettiioner*s 

pension provident fund and gratuity and to pay the same forthwith

V)) issue a writ of MANDAMUS.or amwrit order or direction

in the nattire of Mandamus commanding the O.P* no.nlift 3 to,record’ 

in writing his acceptance of the petitioner’s notice for volimtary 

retireae nt*
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. X -̂5 + rt-pder or direction
y ) issue  asy Other «>proprm te «  .

the oircim staneee of the oaee and
deemed just proper in  the oirc

liucknpw dated

26.̂ 3.85
( M. S * Kharas ) '

Advocate ^

Counsel for the petitioner*!

1
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Ij. the named abo?'e deponent do here'fcsr i^rify 

tha t tile c ontents at paras 1 to 5 of tiii$; 

af -tldavit are trae to ay personal knav/ledge# 

ITo part of it' is false and nothing materia 1 

has Deen ooncealed so help me 6od«

Bickncwjlated
'V

I, identify the deponent who has signed 

before me. , .

Advocate

Solemnly affirmed b^ore me on 

-at t ̂ ^  ° Sri H  ̂

the deponent who is identified by
>. ' • t ■ ' ■ '

""■S'gl '• Sa L a laehfcix' Ss.hî iĝ  i— ^' d y0 cB. te . '

High Oo«rt of **adica tare at. Allahabad

Iidcknow-Bench lacknow* ■

I have satisfied myself by exaMning the deponent 

ttet he uMers'fenis the con ten Is of this affidavit 

which have been read oiier aM  e3|.plain6d to him by me*

OAfH' C O M
Gourt. (uUckriQw

I" Mii'l’''l'..
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M  TiSi HOK'ELE HIGH COURT OF' JUDICii^Tmjs iJ? ALL^Bi^

LllGKNOy EfflCH LICHO.v.

■;EIT PI^TITI® NO. OF 1985.

M.L. San gal P^titidsner

f

9 d

YeTsas

Union oi India and othsrs . . . . . . . .  Opp. parties

iiJKEXTIRS 10. I

Kinisti^r of Defence li.O.. No. 13 (3) 77^IV(Civ-I) 

dated 19th March, 1977.
•s

Copy of the Hinistry- of Finance ( Deptt of e3ipdr) 

01: KO F-7 (21)- --III (F )/74-,dated 10 J anna 1^^,1977 

on.the above ,subject.

The undersigned is directed to refer to the reco- 

mn;endations of the Third pay commission on the subject 

mentioned above contained in paragraphs 51-52 of 

Chapter 8 of that report and to say that these recomm- 

end?,tions were accepted by Government in pr.inciple vide 

item '8 of the Mnexure to the Resolution lo . 70(64)

73 Imp. cell.dated 1,11.73 issued by the Ministiy of

■ Finance ( Beptt, of rxpdr. The aforesaid recomrnend- 

ations were the subject matter ad discussion in the

^A nom allies  Com^nittees of the Ia,tional counsil (JGK)

■ at their meetings held on the 21 st April, 1975, 18th

■ December 75 â id 8th April 1976 and the report of the 

said conimittee containing the clarifications ana 

amendments recommended jointly by the Gxiiciai ana

.... 2/
/

'M-

I
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staff side w?s adoptea by the N-stionai coimcil at its 

meeting held on the 20th July 1976. After further ■ 

consideration of the matter, the President is pleased 

to sanction the .intorduction of Selection Grades in 

Groups C and j) Cadres with effect from the 1st Augi;.st 

1976 subject to the following conditions

. -Ci) Posts which are lillec up by direct lecuitment 

to an e::tent of not less than 75/S would along qualify 

for Selection G'rade. In caso theie the posts aiB filleds 

part|3̂ thiough a limited compatitive examination which 

is not confiim only to the employess sewing in the 

immediately lower grade, \xit open to seveial other 

catejrgories also, the fillingup of such vacancies may 

be treated-as cashes of direct recuitment against the 

stipulated percentage, ^his does not however 

preclude constderation of Mother cases where the 

aforessi-d condition of ileigibility is not saT.Asfi4ed 

if  it is e s t abl i she d t hat t he re 1 s a cut e s t agn et ion.

(ii)'?Iie number of higheipists to whica t':s 

employ3ss in a cadre can seek ismotiou should not be 

more than 5Q/. of. ti.Js sDr-^nĝ h ô- thft caQr. ior

reclmoniag pionotion pros:;t.cts:;~

(s) The santationed cadre strength at signer "
I;

levels along should be taken into' account and

not the physical vacancies,

(b) Only the i-nnediately tuo higher ‘'.eveIs

available forpiomotion should be taken into

GccDun''', :^nd , ■ ^

(c) The higher IgvcI s no  ̂ no'- n.cccsr^iiiy be,-
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be in direct line.o-" plowiot.ion., where 

rules specio;icalJy provide forproraotion in a 

Eiifexent line ariĉ  where such piomotion is 

confiimc. to ther- lev&nt lovjer level and is 

DDt open to other cat^igories gIso , the posts 

in such dif-'cront line should also he t-’-cri.

It,to -iccoui'it.

■'S,

•' ' M *  W l

.

V-

( ijj j rmrj’ne.r of Selection Ctc.:" posts will

he fie'-ipmaca on '-iu fon-D-:in', tesls:-

✓

(s) .iieiB piomotlonal p:"ospec' '̂'s cire more "uan 

50:^...........Ho Slection G^^de

(b; -ihere promotional pTospects 50 or 3.esj 

but 1:10 ?'C tuc-3. 10- •

( c) -te-e the'p: oaQ'r”or.-l p i.-ODpc.c-G  ̂re 25 

or I'sss, but Kio rs th'--n 25,.. e..  3_'-j ■ ,,

(d; :.hGi£ p]o:iott3ni-.l p:ospo?cts .. xe 25 or 

Iss-  --,20, .̂ ■

(:.V; :?'or‘■■h- p?'j.posG o- c:0.c--l--t:,;ar l:l.ctic 

Grade posts, the post^ ehich have b,en in existence; 

for- 3- ye art, should be taken into account irrespec] 

of v/hether they were permanent or temporaz^^.

(v) For becoming eleigible to be consitle: 

re-appointment to the Selection Gyade, an employee; 

should l)%v@» rendered such length of service x-;ilich: 

would h.-ve brought him to the stage represented by 

3/4th of the span of the revised'scale of the ordii 

Grade inclusive of the service rendered in the pre 

revised ecale of taat GyAde s’lbject to a minimiM

14 '' 6 rs if service, '̂ -̂his yill not however, nave •'

. . . .  .4/
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eff e=t o f  d.lle3r3listaE the criteria v*ich 

be .ppl5c^:hle in respect of Selection G^^de in v=gue.

(v i' sc

-lid S'^ci^ Q-"'

ale fo r  ""ĥ- Srlectlon GT-adGS

about ‘ he S/ita spi’n o-̂ -'•*?

. ci--,r+ of *̂ be aEnisnn of the scale
frracte -̂n:. siio^ilci >-

^ , pay of -iie ne:^t piDm o'ional post.

( v i i )  pay on appoin^'mem- 'O

, . , T ,  v>r '^>=0 "h: s^m^- s'^age,

~y*0-
■■ 'j. -■-■riT"8vn i*'i o r b i n ' * g • ? ~~

vj^'i^a triL p-y s ax-i.a

. . : n c h a s t . , e i n t h .  sC le  o .  W  o f  t , .  Selection ,

Grade , or at tta n e «  higher st:ge , if tneir xs .o ^

j-j.,. Qcioot-Ton piade is xi»-a 
such st^ge, the p «  s a .c - o n

eane stage, the ne:d & c r ^ « t  should I’e ^

siaitec from the sfme d'^e in v;hich it -.VDiild secured 

in the oKinar;: gfade, if, ho-.ever, nie pay is 

 ̂ ?»■ the ner- higher s^sge the next incremen" should bs 

granted after completion of noims.l xnc remen“al pern 

of twel 6 mon%3 in the Selection Grede.

(v iii) ’’’-he number of S'-Ip ction Gr^de posts 

also the need for.their continuance in s. p-rticul r 

csdre should be reviewed every three years. , end 

the Selection Gp'de posts v«- ied or discontinued,

the case may be.

( ix) -ppointaoats to tii-e Selection Gjede s 

be rarde on the basis of meri" cum seniority inc 

-ted below;-

(£) The sone of coiisicep?ti(}/i should ilot ; 
i'O tvlcB iJlC fl’jinp"

• P* re-cfijtifs m a m  tn 1
IJ  ̂ ]

• • •
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filed in the year.

(b) Gffieers in the' zone of consideration 

should be graded as, out standing ’ good'- and unfit on

the' b-sis of their records of' sewice. Shose giBded 

as unfit ,’ wili not find pie-ce in the Select List,

(c) Those who are grade as outstanding should 

be placed enbloc th'c top of SelccT  ̂ List, These 

graded as' goca should be placed in the Select-List 

below the outstanding Officers. The erraageiaent of 

nejtnes wi"hin e?.ch catergoty should be in accordance 

with their inter seniorit;^

(d) selection for appoints -to the Selection . 

C-rr.d-s should'be ni£de by a selec'cion coffl'-’i^t'ee to be 

constitiited intenaally.

(x) The question of seniority of Officers 

c'pnointec to the Selection Giade for puiposes of pid- 

motion to higher posts is under consideration and 

orders will be is sue d ■ s ep a ra.ue ly.

2 . The time sc a le .o f  P f J  ^o t  the aslection

Grade w il l  be sanctioned by the adrainistletive 

'•a n is - ries/ D.Bpartmon"'s concerned wl^'h zhe  cone’llrrence 

o f -he estaliLisheraent Div&sion o f  the ftinist ly of 

Finance.(Departm ent of expenditure). The proposals in 

t h is ' regard-should be 'referred  to th-t Division  |

^ ■■'dministrative Minist ries/Depa rfcments, tnrough

t.hcir Fianance' Diyision.

........6/
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S .  7hese orders do not apply to caaes:-

••’Here Selection Gx^des h--ve alreaciy been 

sanctioned on teims more liberal than those contained 

h e r 'i n .  s^no

(b )  cases v/iier e i"' h-s ^-Ire-djT' been dacide^ 

n o " to- have Selection Grade.

■'K
4* The scheme of reservations ~or cond^idptes 

bf-longing to Scheduled Castes anc Schedi^le Tribes apply 

in making appolntmen'^s to t;ie Selection Grades as 

enuncisted 'atove. "̂ h'. percen’ age of the rsserv--.tion 

and other principles to be fol^o^ea 'will, be the same 

as applicable to c? ses o- ,p:''omotion br selection to 

.Grades ' C’ anc. • h' posts ( vide orders contained in 

paragraph. 2B (b) of the M.K.xUC.M.O. Ho* 1/12/67-rstt. 

datec; the 11th Jrly 1968, as amended from, time -̂o time 

Hovev-er, the zone of consiaeratlon and the system
I

of giadding v/ill be -s indie ted iii sub parngiephs 

(r ) ,  (b) and (c) of the paragraph 1 (ix ) .
\

5. '^hc "iln:s"'iy of Rom? .'̂ f -airs etc. -re Te-rn''sted 

to bring' t.'icse oideis to the no'^ice of s. 11 Adminis'''rat

Ives fo r info rma'" ion an', necesss ly action and also
/

take necesssry action to introduce the Selection 

Grades, vherever apdlicble as early as possible

6 .
In so larr as persons seiving in “-he Indian ikadit 

ana ...ccoiin s i)ept. are concerned 'hese orders is£;ue 

after con cult at ion wi '̂h the comuiDller ana e d it o r  . 

Gene: al of Inaia.
sd/-

(E.R.Sallilok)
As Chief ^ g in e e r
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m THE EOI’-BLE HIGH COimT OF JTJDIC .TiJBS AT ■ illXAEiiB.LD 

L ‘CT0¥  BHHCH L"ICH?0¥.

la iT  P3T IT I01  yO. OF 1985.

7i f i'i. L . San gal Petitloiier

¥ e rsu s

Union of iiidia and others / ......... . Opp,. Parties

jffissoRE.io.' ,n

To,
Engineer-in-Chief,.

' Anni'Heafi quarters, _ ' _ ' , -
■ E0£hmir House, New- Delhi-11

Thio.: Proper Chajiael.

aelfiction Grade

Sir.

«b'

I take the p rivti^-ge to submit the following 

for your favourable orders.

o Introduction of selection grade lii'gioup ’ w’ 

and »D» cadres was sanctioned by the'Govememtn as 

back as Jan. 1977 to be applicable from 1.8.1976 vide 

G 01 I, M of F ( 0^ S:^dr ) OM 10. F-7(;2l)-ii-

III(E )/7 4 , 10 .1 .7 7 ,. and M3n of Defence K o . 13(3}/77/ 

D(Clv-I) d a t e d '19.3.77. Bader the said orders ima

subsequent. GovtVs caailfication ,, Supdt Gde ,1s cadre 

is  fu lly  elig ible  to get selection gre.de.

3 . a ie ie  is  an acute stagnation in Supdt Gde, I  caar 

I am di^iwing maziimm of pi^^sent pay scale  since |

. p / ' i-
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Jul3  ̂ 1973, i .e . ( right, in the year, the 3rd. pay 

c.ommission's report came into effect ) and at the 

age of 33 yesrs'and have ' alreadry completed-171 years 

of sewice in the present grade, ’̂ he promotion respects 

in the cadre are below 5 percent, Therefore, I fully 

became enti*:led for the Selection Grade fiom 1.8.76 

vjhich hav so far, been denied to me.

'is.

•'’Sri

4 . in view of the foregoing, _ I. request your goodss'’ f 

to' kincly giant me the Selection Grade in appionriate . 

scale to.end little belDw Rs. 1200. 00'«ith retiospective

• effects.

5 It is also submitted tfiet selection graae 

kindly be .gienteti witiiin a ptriod of.thiee months 

from now. thereaftsr,. I shall be obliged to seek

justice thiough Court of

Thanking you,

Yours faithfully 

sd/ Illelble

( TRTIB COPY )
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JM TliE KCM'BLl- HIGE COURT OP JTTDj]C .'.TTIRS AT

B m m  u m M o ^ h -

mrs PETITIOI NQ. OF 1985 .

M.L.Sangal Petitioner

¥ersus

Union-of India and others Opp, parbies

JMIXUEE ¥0.- Ill

1034/P/9f7/ il

AGS E/M (P) No. 1 if. 

AGM E/R (P) lo., 1 IF 

AGE B/E (P) I d .- 2 IF.

GAEBIS® rIGlMEEE- 
(PK)J£GT}AIRF0ICB 

GJfTT

02 Fe-b 81

SSLEOTICm GR..IS UPDT B/R, GEiJM I

1 . A -copy of E-in-C* s- Branch'letter Ho. 90270/48/1/

EIC datê l 04- tec. SO iBc#iv.ed imd- r CvJE Ambala letter
/

So. 1881/1432/SIB dt, 29 Jan. 81 is forwarded herewith,,

, sd/-.
BiSRISON M O K E R  (P )

Copy of li-in-C's-Branch letterlo. 90270/48/1/EIG 

dated- 04 :Dec. '80 added to ,CE IC Simla.

■AS ilBQVE

1 , Reference yonr letter H o .' 30303/778/BIC (I)  aated 

20 Hov. 80,-’30303/779/EIC ( I) dt. 20 Hov-. 80 and 

31318/4/lID dt. 24 Ho.v. 80, _ ^

2/
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2. As the propo-sal for r>avision of pa|̂  scs.le from 

Rs, 550-750 to Rs, '550-900 in respect of Supdts ide I  is 

•already under cons ide r?-t ion v;ith the MiaiWtry of-"' 

Defence h ’̂inance,. the post of Supdt Gde I has not 

been considered for crê <-tion of selection grade posts 

t il l  such time the prop.osal for revision of pay scale 

i s ,finalised.

sd/-

( True -copy )
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]H THB HOW’ EiLS HICH COURT OF OTJDICiiTUBB AT ALL^IBAD 

' L D C ^ O W  MCHjiiKKWOW.,

WRIT pETITIOtT UO. OF 1985.

M.L.Sangal

Versus

Union of India and other.. . . .

JMEXURE 10, H

Petitioner

0pp. parties

No. CVaS/JP-9/73-74/ 2 /  ES

5^.

AGE 191 m BHS 
C/0 55 m  
04. Oet. &73

GE (P) NAGROTA

TMDSH documents CAIO . Clffi/JP-9/73-74,

Ci®/JP-9/73-74 CVffi/JP-10/73-74 & C W J P .  19/73-

\e  eonniients;on the above tender documents are 

submitted herewith and ^attciched as Appendi^c ' A' , ’B' anc"

-*C‘. ■  ̂ ■

2 . Gertain“changes are proposed in the steel

sections/sheet roof to utilise the stock available 

with us ly ing 'su iplus against ot her - wbrks . ^he re 

changes have been approved: the Offg» ClflE on 3.10.73

which may please be inco iporated.

3 , A copy of the dOMients aad the detailed 

requirement of stores has been handed over to Sri 

PUP.I SIX) 'T ‘ HQ 136 I'IKs %grs who was associated with 

the Sub Divn during the discussions and the comments-

Gopy to3-

sd/- xxxxx 
.. ( B.I.Shaima)

AEE
IGiS 191 liF BCE

. File No . .CWJP-lG/73-7VE| 
.. F ile :H o. Gl'ffi/ JP- 19/73^74/E8

( t rue copy )
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C O M M T S  TO TENDER IX)Cil-lENTS C A  HOS.  C l ^ / J P - 9A >,̂ -74 

1 * H o t e s  o f  Sch * A «

U o t e  N o .  4

(a) L i n e  4 ; Same as comments 1 (a) o n  C A  Ko. Clffi/Jp

19/73 -7 4 ,

2 . Sch 'A* Section I

Item 1 " - ditto- 2 ( b) - ditto -

3. Sdi * B« .

i) Item 6 -ditto- 3 (b) - ditoo-

ii) l o t e  Uo. 4 (a)(i)
. .  &.4(a.) .(ii) - ditto-3( C-) ( ii ,)Sc ( i l l )- ditto-

4 . Gfeneial ^ummaay .

: (a) Item2(a) tine 3 For*.4H~os* Bead *3:1 os*
» ' ■

( b) Wote- a f t e r  g e neral Summa ly- Same as c o m e n t s 4 (a)

.... ....  ̂■ on CA No CWE/JP-10/ '

' 7 3 ^

(c) Item 4(a) g ditto- 4 (b )(i) 9(ii)- di+to €

•r .’ ■ ■ . ■ ‘ .

5* PO’Tticalar specifications section II 

(a) Clause 3 (b) Line 3- ditto- 5 (a) - ditto­

es) Clause 3 c(i) line 3 and„ ,

3 (iil) line 2 ■ - ditto* bathing Platform

(cO clause 5, line 1 - after the woik* opening* add

1*; eifecept- that 'between washup
/

^ 1 'foom; and cook house* •

( d) Cluam 6 a- (jji)

' I For. * '4©, Mm*. • Read-, *: 2G .mm’ .

.... ( e ) Clause 7 Line 2< -' delate- * lay out shed *

(f )  C l a u s e  9(a), Line 3  ̂Delete the word * and .add

. ‘ in-before’ cover of grease

trap’ •

(g) Clause 14 a.j i ijj.

Delete ’ except passage ’ .

......2/



.

fi.\ • J ‘1

- 2 -

P

( h ) Clause 16(ii) line 3 & 4 /

Delete * bathing platform *

(0) Clause 20(1) LiJae 2

After the work ’ wire gauge' add ‘ and giatlng of 

cooking range* , 

(k) Clause 25 

Same as comments 5 (1) on Cl No. C'S/JP-10/73-74

(1) Clause 28 (a) and - ditto- 

28(b)

(m) Clause 30 - ditto-

(n ) Clause 33 - ditto-

(o ) Cl&use 34 -ditto-

; ( p ) Clause '-35, lin e . 4, - ditto-

5(m) ■ - ditto-

5(n) 

5( p ) 

5 (q) 

5( r)

- ditto—

- ditto-

- ditto-

- ditto-

L lst of Drawings

_ . ' V 'fbllbwing drags-'being not applicable may he

■ • deleted from.list of'drgss-

,i 5 'S r i  iteni'no * l"^"Drg No r SB-2734 sheet 1/1

i i )  S r i  item*lb.l6-..Drg‘No,. SI>-2730 sfebfet 1 /1  

drg No. CViE/1®-221/73 sheet 1 /1  ( srl No.

20  ) should be amended tb̂  Drg No. Cl®/l®-220/73 sheet

1/1.

7 . Drawings

r.VJE/WD-217/73 sheet . 3/4  

Same, comments as .7 (a ) &  (6 )  on CA Ho Offl/CT-W

. : f'.vn;/WII-217/73 sheet 2/4

( 1 ) Typical section- F o r 'M S  shannel refter 180 x SO 

mm ( lsiC-10 0 )'.Bead  ' .^ngle ICC:?? 5xS mm'' channel
•I'

. section is not available.

. .X M O ,i o J v i i i i

. ^ ' Same, as comments ( i i )  to (v i i i )  on CA N o . O.IE p

10 /73-74.
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Drg. lo CI>iE/WD-217/73 sheet 1/4 

-ditto- (i) to (v) -.ditto - 

Drg Ko 135/72 sheet 1/1

(a) - ditto- (i) and.(ii)-Dr-tto-

( b) IriBspective of what is showi on drawings, the 

purline shall be of MS Mgle. 65 x 65x 6mm.

Drg Ho 5D-2729 sheet 1/1 

Section AA -ditto- % to -  

See.BB

Drg Mo CViE/WD-208/73’ sheet, l /l

, ' '-ditto-.: ___' - ditto-

DBg Io C:',E/l^78/69 sheet.-1/2 

' - ditto- . '/rditto-
/

Drp Mn GllE/ljE-.217'/73!'sheet 4/4 

-ditto- '-ditto-
f f l s  ;
Drp Nn.CVjE/IC-220/73 sheet 1/1

^he provision of 'white non vitreofus chains 

ware.Wc pan, commercial quality with-glazed ware »P' 

tiep may be made in lieu of cement/conci'ote pan. clausc 

32 of particular specification section II  shall be 

accoidingly amMed .

P lan
The distance between the ViC and the pit is only.

90 cm \̂ hich ,is considered in.adquate as there is eveiy 

likely'hold, of damage to the dTttftrf walls due to 

likely collapsing .of the J)it-s. ^he minimum, shouldbe 

' 3 inete rs.

See. AA
r* The thickness of hard core and moorum as 

230 mm s p e c i f i e d  in paiticula'r s |> e G ifi cat ions see II 

may be clearly shown in’ dle.wing. 20 cm houlder filing 

has been shown in d ^  ( cro.ss Section) which is not 

correct as following details.

. . Space available is (230+200)=430mm (As per drg)

---- 4/
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The provisions are ::

Oi) PCC l:a;:4 - 40 ram shown indr£ and also ii-

(ii )  PCC 1:5::10- SOnm specificS-tio.Given in
particular specification^

( ili) Haid'C0K2 ^nd
Moo mm - - 230mai

Total 35G mm

^he hlance space available is 80 m  (43 0-350) 

where in the boulder filing -200nM is not possible. 

Therefore, 80mm earth filling may be mentioned in 

lien of boulder filling or the thickness of hard core 

be increased by SOram also, the clause I4 (a )(iii) of 

particular specifications section II specify 230 mm 

hard core and mopam, please clarify whether the mo urn 

is to be mixed and it so in pioportion) o r a  

seperate layer of moo rum is to be spread over hard cor$ 

The dimention of the liue concerete in which the 'P*. 

trap is re^uliBd to be embedded‘may- be, given and also 

provision of line concerete may be considered while 

provldiiag white non --'vitrems china ware. ktJ pan, The 

provisions of particular specification and .drags may 

please be reconsidered in light of above points.

The dotted lines between the foundations of 

brick walls may be shown for the short wall fo.

The soil pipe chould be 4” dis AC pipe,

FIT .,
m

he sheats to cover the pit have been provij 

at the GL and over the sheets eaith filling is shown] 

This will form a sort of trough and the lain water 

will always be seeping in. It is suggested to provic 

the sheets on top of dwarf wall with adequate bearJ 

and earth filling carried out on the sheets.

Some lining to the pit is required to be 

provided or filling in the soakage pits is requiret
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since the soil is quite san(3y and may not stand at the 

specified slops.

For ’ 10am bailies' read *10cm average dia

bailie’

The size of wooden shocks for fixing bailies 

may be shown.

^he over lap, and end laps for CGI sheets on 

the pits may be specified,

^he pits should be piovided with iC went 

pipes otherwise the water a^al of the t r ^  will not 

be effective and may cause blockage.

. Sin ce no found at ion c on ce re t e i s p ro vide d to 

-brick dwarf walls, the bottom course should .be of 

bricks on edge. ;

% e  bailies of the pit should be treated with

2 coats of creosote.

Maintenance

In case of-blockage of any of the seats, the 

provision of manholes may be-considered for clearing 

the trap.

sd/-. yixxx 
. . « •

EM TM'GGER-In-GH ilRGE

3
'4.

( TETE copy )
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ffi TEH HQS'BLS KIGii OF JUriQ'"^"TBE AT .ALLAEA3AD

LXKlfa:/ 3SIICH L'CTOl'/.

;;Rr' p :j t f i o n  iio. 0? igs5.

N.L. Sangal

Versus

of India and others

Pet itioner

0 ;p . pE.rties'

KO. V

( 3

Ixildiya -engineer 
Js-ranu Aiir Kashmir Zone 
Chi^’i ^ngTixecr 
■J and S 2ione 

C-loOS/OCl Fd/I-lnsh/17/SIC C/o 56 .IPO

IS 0-846416
bhri ir.L.Scngal, Supdt L/B Gde I 8 Sep. 78.
Gii; (dough) .iiiibaia.

Fi:~LD I-L"JE L 10 M F  .E l,:.

1. , ..hil6 eJBploj ed as Supdt B/B  Gde I with 862 

L^ngr '.As Section, you were einployed on the woilcs 

reg'rdinr const motion of filed finish 1 ©trines 

under CAlTo. C .1./ -IP-9/ 73-74 sna So u,,ii/j?-19-7d-

74.

2. *.'hile employed on the aoove v;or^s, you faile... 

to ĉ '-rry out the proper supaivision in that, tne 

above 1-trines i/ere not cons^ meted by tbe contract­

ors as per cont r ct sp'cifications an:, ^he filed fl-̂ si 

icstrin-s and the soahags pits constmcted under

the above contracts collapsed due to rains even 

before '^hess put into ■'ise.

.......2 /
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3. For youT above lapses, it is.pi-Dposed to issue 

you a Naming ( Recoitiable ) and yon are hereby' 

given, an opporfcunity of making representation on this 

Any reprer.entation which'you wish to make on-the- 

proposed I/aming ( Recordable ) should be made in 

writing and‘submitted within 15 days from the date 

of. receipt of this letter..

4 . The receipt of this letter should be aclaaowledged

/
( S Israni ) 
Krig 

•Chief 'Engineer

j O N F I D J ^ T m

( tr ie  copy  )
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m  THE 101-'BLS high COIBT OF JTJDIC Tl®E AT ALLM^BAD 

i m m o d  EES^CH LDCKHOW.

MRU? PETITION 10. 1985. ,

M.L. Sangal

Ye rsus

Petitioner

Union of India and others.......... 0pp. parties

JfHSXUEB; 10'. VI

To
J & K 2 

C/0 66 APO

Thio' G.E. NOHTH

■ FIELB FLUSH L..TRIb.S; 10 IiIF PI? SECTOR

o

Sir, . .

Reference your Mo. C-1505/001 Fd/Flush/14/E 12

dt. 8/9/78.

2. I wish to reprr sent agaJ.nst the proposal issue
t

of recordable warning and rGspectfully submit as

unde r̂  in defeiice for y.our con side rs-t ion

(a) Supervision eyecised by me has been proper 

and could not be better exeiEect ad o f ' any one 

in my place. I would like to recall the facts 

and circujiistantjes that prevailed preceliiig 

and during execution of work.

(i ) Having taken my place in AGE 191 Inf Ede 

then under C-S (p) Hag iota at its HQ in 191 Bde 

Loc in.. Aug- Sep- 1973 on peimanen'o i«.nfer fzom 

-pe:.,ce station, In was entiusted fro -the sipewisi 

’ ion of woife u n d e r  CWR/JP-9/73-74 beside the

-----2/



\

-  2 -

(■

the following works at 19i Bie Log miming 

during the same period:

I^itenance and pro.lec': stores, constnaction of 

Cook Houses. CV>(F/Jp-10/73-74 and c:fg/JP-26/ 

73-74 3*6 lacs

Gonstmction of HCC oveihead Reseivoxrs 

Cv/EATP-2/71-72 ' Rs. ^ .60  lacs

. .Constlijction of Key per Qrs stoiag.e shed,

■ roads, fencing in all E/M installations 

CWB/JP-22/73-74 Bs. 4.22, I'̂ cs

( ii) .uicilia lies mainly cook houses and 

lat lines, re sanctioned as Op TA KS. iith shore period 

targate fixed ana v;orks spresdea all over Div Sector, 

there physically prevailed a stete of emergency and 

to ap^^reciate each one of the Sul>Mv including 

Engineer-in-Char ge were on the movê  ¥01’̂ ting righu 

from 0800 hrs to 2200 hrs daily.

(i i i )  Field flush latfiiaes constracted under

CAIit). Gl'S/JP-9/73-74 (Jo^Ko* 101 D/0'ft>-1/78-74) were 

aesiit for 52 Inf Bie and its 3 Bns. The propsed 

location ot these unit were ill  defined on ground 

•and were in-the process of acquisition/recently 

acQuiied. The users shoT.’̂ ed us the rough boundearies 

and areas where these works could be sited, ^he 

siting was with the.strict approval of. users, '-hese 

loc-tions wei^ in the fa-flung lu^ai araas not conn- 

eoted even by propse kctoJia The are.s «ere far

spreatod s o a t t e » l  remote , «nd«latliig and MOT at a n  

drai^ied. The sit'lng of field flush latrines w^s on 

the exterme and of the uni'^ loo and at many a 

ciaces In dotm slope (low lying are-s).
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(iv) Soon the sub div received tender and

drawing, I had my apprehensions and so the Engineer-

in-charge fo r the success of the project ,of filed flush

latrines and ive piojected some of therein writing

with suglfestions which remained to be agreed. In our

view the covemge to-i&trine seats and filling stone/

brick bats in pits v;ere- the m'nimum. ¥e were given to
locations so n and w ill 

understsnd that the units will .occupy the/maiaoauvre

the are§s by levelling anc drainage.

Proposal with est32na-‘'es to provide cover to latrine 

block w£s progxisssed by G.E. which was agreed to by . 

Div. HQ bat tiropred dovsa at Goips HQ. A sainple block 

neo.r piogressing the .proposal. It can be verified tna 

block still exists and in use.

(v) A sample of 10 seat block with its soakage 

pit wcs piepaial in. presence of &ngiiieer-in-Charge ana 

G B in the then 58 Ikigineer Regt Loc (4 Kms stone- 

Simd erbani Boad f-rom lldiooo.r town )., ^he complete work 

w s got executed as per that sample.

(vi) The distance betwe en two site wa:,: even

eTceeding 10 Kms.

(iril) t-!os"ly the soiate mat dnring estecution

soil i»l:-.ed with bould ers. Ta’jing out soil in between

by applioitlon of pick are will ffiake bouttlders oome

down itself.

(b )  Against heavî  odds as explained above, the

work, However,, was eompleted in the month-of Kay-74

and most prohably on 15 May 74. But, the uni.'-s never 

these locations and the . . . i s  thxouU. handed 

.sex units .to hac detailed one o r t . .  men to
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look after remained micared. and IWTTSED. It was observed 

that stiy cc'.ttles were roaminr uniTstrcited anr s-*̂ £nd:Lng 

and walking on and across the so^kage pi^s.

(c ) '/ith the pains that follov/ed in July 74 and onward, 

the soakage pi■'s started collapsing, th-rongh latrine 

seats were, intact, Und„r thrust' of water and sexptge, 

the wall gave-wasy resulting in collase of cover stru­

cture anu pit» iiditioualiy more water in tems of 

quantity end velocity through the latrine seats w'rnt 

in the pit for which the pit was not designeu. Our . 

apprehensions came tme and in evitable happened.

(d) These were non- tangible assets as agreed to by 

CwlS and deemed to have been app roved by CENG.

(e ) Veiy puipose of providing filed flush la ^ ja ^s- ^t^  

low cost in shoit time for troops was defeated when 

the tinits did not move tilX 197? ( when I Heft -I & K ) 

to the best of my knowledge. The project was, therefore 

ill-conveieved.

(f )  ;.ll above makes pit obvious, that neither the
\

supervisions has been poor nor the collap's of soakage 

pits resulted from imprope.r supen^’ision.

(g) I am sure thô-. such type of latrines else where

const meted in the same cireamstances and b-̂ sed on 
the same drs-wings and design, must have met the ssime

fats.

3. I would therefoiB request your'goodself to
review the c-ne in right perspective consiaermg the 
fore"oing facts and withdraw the piops.^d action.

“Th a n k i n g  you, Y o u r s  f a i t h & l l y  ,

(ySS-&4:64616 :‘L Sangal) 

Dated-. 01,Ko%% 78 3updt B/R GDS I
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M  THE HOH'BLS HIGH COURT OF JUDICATURE AT- mAHABAD

EŜCH LlKKNok

l-'iRIT PETITION HO. OF 1985.

M.L.Snagal ....

. . Versus

Union of India and others

Petitioner

0pp. parties

MISXLTEB M0-. VII

i

¥o. 78650/260/78/EID/3068/S/])(Lab)

Government of India 
( Bharat Sarkar )

■Ministriy of Devence. .
( Raksha Mantra.laya )

New Dellii, the 9.1.1980

MEi®Ri2JDÛ f

The P re sident p ropo se s tq ho Id an inqui r/ again st 

Shri M.L.Sangal, Supdt. B/R Gde I, under Rule .14 of 

the Central Civil Seivlces ( Classifidations, Control, 

and 'Appeal ) Rules, 1965, The. substance ^of the imputa­

tions of misconduct- or misbehavious in respect of 

which the inquilyis proposed to be held is set oub in 

the enclosed statement of a-it ides  of charge ( Annexuie .

I ). A statement of the imputetions of misconduct or 

misbehaviour in suppo:t of e&ch article of charge is 

enclosed ( Aimerure H ) .  A list of documents W  which, 

and a list of witnesses’ by wtom, the articles of charge 

are propsed to be sustaji^aed are also enclosed 

(^nne^aire III & IV ). ■

2 . 3hrl M.L.Sangal, Supdt. B/E Gde I is directed " 

to submit Mithlji 10 days of the receipt of this ' 

Mem orandum  a written statement of his defence and
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also 'to
state «hether he desires to be heard in person,

3 ■ Fe is .inforaed that an inquiry will he held only

respect of those articles of cW-'ge which are not 

adn,itted. He sho.Id, the«.fore, specificar^ ad.it or 

aeay each article of char;e.

4 . ■ Shri M.I..Saagal, Supdt. B/K Gde I is

informed that if hs does hot submit his writtai 

statement of defence on or before the dMe specified 

in para 2 ateve or does not appear in person before 

the inquiring authority or otherwise fails or refused 

to comply with the pro^^islons oi Hule 14 of the Centia. 

Civil Serjices < Classification, Contiol end JSppeal ) 

Bu.les, 1365 or the oiacrs/ directions issued m  p^rsiia 

uance of the said Rules, the inquiring authority may 

hold the inQuiij’' against liira ex~parte.

5. Attention 1‘ Shri I-r.L.Sangal, Supdt. B/E Gde I 

and is invited to Pule 20 of the Cential Civil Servic 

(Conduct ) Pules, 1964 under -which no Goveiniraent 

sewant shall bring or attempt to bring any politic?! 

or outside, influence to bear upon any superior autho 

to further his interests in respect‘of matters pertaj 

ing to his seivice under tlic Covemment. If  any 

represen'^"'’’ion is received on his behal, f?t)m anothd
• *

person in respect of ajiy matter dealt wi‘'h ia these

proceecJjags, It. vill bs prosurned th't.Shri 

Ŝ ’-dt. B/R Gd- I Is avr.ro i
~ ® a rep re sen "-at ion

' ;-)e President.
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A K H S X II B E-I

STA'
A"Hri.HT OF APTICLS3 OB' CEAT GtlS FEAlSl AGABST

Dii I.
,:.;ba-8464616 SHKI H .L .& « G a , SlPi® B/E

OF QK£>Z.^-1—

That the said Shri iC S^^gal, i^pAt B/B C-de I 

while f.nctioninB as Supdt B/H C-de 1 «lth :.GE(1) 191

Tnf Bde WES employed on the vks i^garcing oonstruotlon 

-lied flnsh latrines . n d e r C l H o .  G'S/JP-S of 7 3 - 7 4

’ ' his ■"allure to c r  y out pro'-e-f’ sape^vis-on.
and o:o.B ’-̂O' nis

the latrinss sere not oonstrue'ed hy the oontjac o 

as per contisot specifications ana as a reault the 

field finish latrines ar.d the soskage pits constracted 

under the atove contrsct collapped a'le rais even

before they vjere put into use.

.tRTICLS OF CHaEGL; II

That the said Jihri M.L.Ssncal, Supdt B/R C-de I

while supervising the executionof the job under the
/

above s-;id contractor;-

(a) Did not provide shorting the str'cttlng in 

any of the soS-kage pit on the gro.iuid though a 

visional sujn of F-s. ll,200/- wa<;; previded in th( 

above contiact, which cont'-ibu.ted to the co'i'aj 

of the field flush latrines constructed undr̂ r 

a’'>ove contract thus caiising a hiige loss to t’.e| 

state.

(b) C(̂ rfcain baiiies inco iporate:. in the 1-/0ik
/

' were of 8 cm mean dia instead of 10 m  mean d;i

(c) Certain bailies were not properly creoso’

ana some were not creoso ted at all as per coni
/ I

. act with the retnlt bailies which were not crlted v e i e  f o m d  m s t l y  e d t e i }  S f ^  M
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(d) The cement mortar used on the dwarf wall \iexe 

not cured properly v;ith the result if. did not 

attain full strenght.

/

t

(e) The eath .filling at many places was more than 

of the specified thictoes, of 20 cms in the 

middle and contained certain percentage of stones 

as well.

(f) The earth filling over the soakage pits did 

not have the proper siapes.

(g) In certaiJi places, two courses of brilste work 

above CGI she:ts^ were applied wher&as in the 

cer '̂.ain cases there were three courses of brick . 

masonar/ a]?ove the CGI she. ts resulting in the

- height of the dw^arf walls at certain places of 

22.5 era above the CGI she.ts though as pe drawing 

the. height of the drawing wall above CGI sheets 

should have been only 15 cm.

C O I T F I M T I A L  .

(h) The baiiy structure gave away at places ^ue 

to fairare of the cross b a U j  in the middle and the Jo: 

ints betBsen the oross bailies and longitudinal b a l U e  

was a butt Joint using hails uheress the diawing 

showed a continuous line for the longltuginal bailies.

(,j) Tile above lapses contributed to v.he collapse 

of the filed flush latrines even before they ®ere put^

into use.
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COIIFIHMJTIAL- y
I H K E X T J R E  II

S"\:;T5SIT 0? TE, Ii-PUGiiTION OF laSCONDUCT Mi) 

lCl3B:^E..VI0^iri OF AGTIOI^ i s  pnOPCB.i.- .iGAMdT tss

8464616 ?JiIR M.L.3.MGAL SIFDT B/R GJ3S I.

tJierefcs ME3- .8464616 Shri M. L# San gal, Supdt 

B/R Gde I while functioning es Siipdt B/R Gde I under 

age (I) 191 I)af Bde while eisployed on supeivision of 

w o Tks 'regarding Field flush Irtrines u nd.:fCAIo.

GWE/J?-9/73-74 and diie to his fallxire to carry out 

■proper siipervision, the latrines were not constnjcted 

by the contractor as per contract specification and as 

a reumlt, the Filed Flush latrines and the soakage 

pits constricted under the above contra ;t coll-apsed 

due to t.;ie raisn even before tAey were put into use.

2. A stazf Court of Inquir:r convened during Sep 

74 ana thereafter to inquiiB into the circumstances 

under which the' Filed Flush latrines and the soakage 

pits constnicted under the above contr.-ct collepsed 

due to the raisns before they were put into use , to 

pin .point the responsibility, apportion the blams and 

suAFest the measures by which the damages latrines 

can be repaired and put to use again.

3. Jhe s'iid shii M. L. San gal alongwith others was 

examined by the Staff Court of In,quir5̂ and accordin?~ 

to the findings of the cour of innuiiy, the following 

lapses on t*he part of tae above Shrx A. L.S'ngal, 

emeged ■'.‘jhich contributed to tae collapse of t,ie fi§ld 

Flush lat-. ines :-

' I— - liiH mr r n r 'i i n T
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(a) A piDvisional sum of fis. 11,200/- was provided 

in the above contract for sho ring ana st netting

the soa’rage pits of-field flush lrtr.lnes (î jhere 

reruired ). Shoring anc stj^.ctting v;?s not provided 

In any of the s o ^ a g e ^ it  on the gmund, and the 

soakage 'pits collpssd under the drax-;f ’v;all.

(b) Certain bailies incorporated in the work 

v/erc of 8 cm mean 'dia instead of 10 cm mean dia.

(c) Cero'in bailies ivere not properly creosoted 

anu some bs-llies h-d not been creosoted at aii^ as'per 

the contract \=/ith the result, bailies which u>ere not 

creosoted were found mostlv eaten av,-ay by white ants.

- 2 -

'(d) The cement morter of the brick dxv’?rd.,t v/all 

Mor-e fid-fenco-Jed properly ui‘̂“h the resij.lt it did not 

attain full strenght.

(e) The ear. th filling at many places were more 

than of the specified height of 20 cms in the middle 

and contained cer’-ain percen''age of stones ps well.

( f ) The earth filling over the so^kage pits did 

not have proper slope.

(g) In cert.ian places two courses of brick xrorics 

ohove CO I sheets were applied where sj in certain

■ places t'here were three courses of brick woiks 

above the CGI sheets resulting in the height of the 

orawf wolls at ce'-tain places of 22.5  cm a’iove tiie 

CGI. she:,ts through rS per drawing the height ox 

drarf walls above -'-he CGI she-ts should be only

15 cms.
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(h) The bailies structure gave a-̂ ay at places 

due to failure of the corss bailies in the middle 

and the .join's between- the cioss bailies'and the 

longitudinal baiiies w?-s but joints u,sing nails 

whereas the drayiiig snowed a continuous line for the 

longitudinal bailies.

4 . ' The said Shri 'K. L. Ssngal, Supdt B/R Gde I by his 

above acts did not maintain devotion: to duty and exhibi' 

-t lack of confuct mbecorning at Govt servant violating 

thereby .the provision of Buie 3 (i i )  and ( i i i )  of 

CC§ ( Conduct ) Rules 1964,

^ ju -x* 4*^ ̂  'r» 'I' ^

■ A ¥ H S X U B S III "

..CAIN5? I'SS -8464616 SHIH M.I.. Supdt B/E

Bje ,

CAHo. JP/9/73-74.

K E X. U R E r/ 

j ^ T  n? BY TIIl: ARTICLES 0? CE.."~GE .GRimL.

AG^IH jT M^S-8464616 dFHI M.L.S.WGvX, SUPPT B/R .Gde._I^

NIL

COKFIDS^^TIAL

( TRT1E COPY )
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m  TliE HOll’ BLE high COT-T OF JlIDlCATlIRE AT ALLAHABAD

L̂ JCKĴ O;/ BEflCH Li:i®0>/. .

ViRir PETITION m ,  OF 1985.

M-L* Ssilga.1 •••

Versus

Union of India a^d others

Petitioner

Orp. pS'ities

A

t r

■Al'i'NEXlTRE 10. K,

C ON FIL^TI^

ESPO'^T OF in-P.n704T. K'.JO:'- C G E'jCFIF.Y OFFICER

THE ]3nQUIRY II . ISCIPLIK;]RY C..S3 PSL-,.?MG ^̂ 0

COT.TEPSS OF FIELD FL̂ TSH LITRBIES JJIi; SO-IC.X-E P F S ______

.COMSTHXTiSD m  K.S II  .^KWOO? nR^A IH3?' IATED

j @ I  OF E'lDIA m inistry  OF ESFEICE DELHI YIDJ ORDIIR

wn. 7R^50,/ P.ah/ EID/306B/S/D (LAB) DATEi>- 198C

TMDTTiEY OFB̂ ICER* o REPORT

1. I vvos appoHited as Inquiiy Officer vide Govt,

of Indie '1 .!is-r, of Defence, Order Ho. 7866i0/260/SID/: 

1 1 7 1 /S/D/(Lab) dated 1C Jan, 80 to hold an oral inauir 

und, r rale 1< of the CCS (CCLA) Rules, 1955, to enouir 

in'"o the charges framed against the unde mention ec 

officials of vide Govt of India, i-*'jj.iis" of Defen- 

Order No. 78550/260/78/EIB/3068/S/D (Lab) dated 09 

Jan 80 ?s amended vide e;en mim'ber d'-.-’-ed 27 Apr 81, 

jointly involved in the disciplinary case rel^-inF to 

collapse of fi eld flush latrines and soak--ge pits  ̂

constructed :i-S in Alchnoor area in HQ 10 Inf Div

aector:-

. • • «2/
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M  TliS HOI ‘ BLE HIGH COI/fiT OF JTJDICATIEE aT
/

LICTO¥ BEMCH lIJCKlOV/.

I®IT PETITION HO. OF 1985.

I-f.L-sail gal . . . . . . . . .  Petitioner

Ve rsu s

Union of India and others .............. 0pp. p&ities

m e :jjre ifo. ¥111

Inaiiiry Officer 
Major C..G.Manickam 
GS' 873 Engineer Bibiks Section 

,C/o 56 -4P0

Th rough GE Korfch Ambaia cantt .

]2iQTJlRY:DISClPLli^:,Fx PROCEED®GS RSLATMG 
TO 'J’lSLi) FLUSH LATRBIES SOjSAGE PITS 
CON STRUCTEiJ ■ BY KES COLLiiPSED DOE TO Ra SJS 

BEFORE PUTI'ImG THeM BITO.IJSE.________ ■

Sir, ...

'Referaice your letter'No.

It is submitted to yonr honour that Shri 

C.M.pandeya, AE, C/O GE Air Force Candigarh, my Assist­

ing C-ov̂-. serpent, is not in a position to be available 

t ill  10 April 1982.

. Yours faithfully 

sd/-
( K .L.SMGIL Supdt B/R ) '

IvES-8454616 .
0 .0 . GE KOFTH MBKLK 

Copy toi" 03* DjbC. 81

Shri C.l-'.pandeya, M
AGE B/R ^
■BE AIR-FORGS 
CH.UMDIGARH.

( TRT® COPY ) .
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(s) 84640 00 Shii 3,lf, shB rni3.j .JLt B/R

(b) j;̂ £̂ 3464616 Shil I-I.L. Bengal, SuDdt B/P. Gdel

(c) 1-S3-8464775 Shir B. Hittal, î updt B/? Gde >

( d) :S,3-84S3530 3hri Orn paiî ia.sh Yeiina, Snpdt 

B/E Gde-I

f

2. . :.I^S-447901 Shri D.I.Sliaima, A E, AGS S/M of 

GE 861 kngruoAs section was nominated cs p resenting 

Q: ficer vide Govt of India, Ministiy of Defence, ordsr 

Ko. 78650/260/78 LID/1171/3/../D (Lab) dated iaTan.80.

Preliminary EearinF :

3 . Preliinin:.!^"-inqniiy of the case was conducted 

from 03 i'bv 80 to 05 Wov 80. -11 the above named SPSs 

were pji.-.sent d.iring the prelimin.-ry hearing.

4 . Next hearing of the case, which was scheduled 

to tie hild on 03 Dec 80, was postposed for 05 Jan 81 

eiid fiirther postposed indefinitely due to non'availah 

lity of reinvent documents and essential witnesses

on the appointed dates of the inquirer,

5. The relevant documents wore coming fiDm the 

custodians in piecemeal after protrected corrospondenc€ 

The last batch, of t.iese documents- vis the menuscript

cor.y of the staff court of Inqnii^' piocesdings was
\

received from Chief Engiiieer J & K Zone on 19th Oct 

81. ./ith the availability of most of tne docuinents 
<

requisitioned by the SPos, through a few wera 

still outstandijag, it w?s decided to hold the inquiiy 

on 10 D c. 81 and accorcingl;/ all the SI^Ss,witnesses 

and defence assistants were sum. oned vide GE 873 

3n.-lneer '.'.brics Section Singal Mo. A 1069 dated 05 Kov
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1981. responding to the suMnons the landermentioned 

attended the ..in.qiiii’y J-

(i )  Shri B.If.Sharma, AhlE

(i i )  Shri B.K.Mittal. , Supdt B/R Gde I . 

(il l )  Shri Ora Praiash Verma,Supdt 3/R Ged I

(■
( b) Ifitnes^es .

(i )  Shri YV Harayena Rao, S3M,of CE (P) V&J)' 

Secunderabad, Ex SW of NQ 138 '•.brks :Sngineers (refeiwec

- to as PiDsecution V/itness No. 1 (Plv 1).

( i i )  Major KK M hin,^802 Planning of J&K 

Zone. Ex GE 861 Engineer Woiks SfecMon C refen'ed to 

as piDseqition wi&ness no. 2 ( FVJ 2 ):

V#*- _

(i i i )  Shri Fateh S5jagk, Sup^t B/R Gde I of 

Chief Engineer, North Kashimir Zone , Sx SA I of HQ

138 Works %gineers ( referied to as pit>suction 

witness Mo. 3 (P® 3 ).

( c) Defence Assistant s«

(i )  Shri D S Gulati, AGE of GS iaritsar,

Defence assistant of Shri Om pa-rkash Supdt

B/R Gde I ( referiBd to e.s D .l )

(i i )  Lt Gol 3 M Cho'o ra, SO I, of ^hief Enginee 

centra^ Zone Jabalpur, defence assistant of S/Shri 

B.M. Sh-:'.rma -and B.K, Mittal (referred to as BV.'-2 ).

6. The underraentioned SPS/witnes es did not atten-

d the inqdiiys-

(a) SPS . Shri K.l.Sangal, ^undt B/E Gde 1 

(now s e w i n g  under GE (M) .imbala, Though S'ljnraond vide
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GE 873 Engr iks Section signal No. A 1269 dated

05 Nov. 81. Signal No. A 1297, dated 10 i^c. SI, S^.gnai 

Wo. A 1302 dated l i  Dec. 81 and Movement order No. 1127 

2294/ s i  dated 08 Dec 81' issiied to him by GE (N) Aabaia 

to proceed on tejnporary dutj- to attend the inq^.iiy 

on 10 Dec. 81, he did not report to the inquiry Officer 

later on GS (H) Ambaia intimated vide telegram No. ■ 

C-320/1248/EIC dated 12 DSC 81 that the individual 

had proceeded on leve without santion with intention 

to evede the inquiry. As shri Sangal failed to ^p ear  

before the Lnquiiy Officer, Sx-part.e inquii^j  ̂ pioceeding 

in respect of charges leLvelled against him were 

conducted.

•'>, ' V

( b ) i< ^itnesses■

(i) Lt Col G.M.Mahajan, Ex. commander HQ 138

works Sngineers ( refired from sew  ice wef 31 Kay. 81) 
t

The Officer.ws sum;,loned vide GS 873 Engineer works-'- 

sect on letter No. 0-1075/280/ EIC dated 06 Ntsrv sjj^hro- 

outh GREF. Centre, Pune where he was sewing prior'^tb 

proceedings, on jfetirement. The summons could not bg 

delivered to the officer as he was not available at 

his home address.
y / ■

( i i )  Major H.N, Sachdeva ( .retired } Ex. DC'-î

B/R HQ 138 I’vorks Engineers ( now serving in Govt

of Misoram Aizawl as Chief Engineer ). He was also 

summoned to at’*:end the inquiry vide GE 873 Engineer 

works .section letter No. C-1075/281 EIZ d'-;ted 06 Nov. • 

81. The officer informed telegr phicall^/ that he 

would not be available for the inquiry bemg held fior, 

lOth Dec. SI due to his preoccB^/'tions.
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(ill )  ^2a-lC0ni Lt Co? R'mesh Ghander of 457 

Jl-fi’ Eing r . 3x G E (P) Hag iota, Ee reaured 

’̂s prosecu.' .̂'ion witness. In spi-'-cs of repe-t-̂ d su;nmons 

vide GS 873 :L.ngine r wo lies section Signal No. A 1269 

dated .05 Nov ’81 , BingallIo A 1291 dated 07 D.c. 81 

Signal No A 1298 dated 11 C c 81 ana Signal No a 13 0.3 

dated ll  Boc.Sl, the of'iicer did not move to at''end 

the inquiry.

7 . Prelim-anarj?- inquiry into the case coamonced on

10 D ec 81 and the detailed inqaii^’ followed. •'I'he inqi 

r.iy finally concluded on 23 Dec 81 after the SPSs 

submitted their written brief of proceedings in, their 

defence against the charges levelied.

The c se in' suppoit of the Charges

8. The Presneting Of .'ice r Shri D.K.Shaima, A3E.

pros ecu ed the SPSs and further produced the follvjoing

pioseuction vjihiesses to strengthen his case;:- 

. (a) Shri'Y V Waraj ana Rao, SS.f,CE (P) P&D

Secunderabad, the then SU of HQ 138 works Engineers.

(b) fiajor KIC tbhin, SO 2,CE J&K Zone, the

member of the staff court of inouiiy.

(c) Sliri Fateh Singh, Supdt B/R Ode I, C ‘̂ Nor^ 

Ka hiffiir Zone the then SA I of KQ 1-38 Vbrks Eing-

9. ■ Based on the facts brought cut during the 

inquiry in respect of each article of charge framed 

against tae SPSs I record my findlngls as und er:- 

l,n=;s-8463S?0 SKIP n?̂  P .M .„ «  TCPMA a’Plffl

Article of Charge -T &  II.

In this connection para 326 of 1--ES Eegulstiom 

1968 read In oonjuction wi^h Table 'i:' of E iES,lSS8-'
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refers, OP Verma. -aiodt B/K Gde  ̂ had never been

delegated with the powers of doslgning of stmctu.res as t
a

bitmght TGut in, his defence statment. His dutires wea-e 

probabl:y not issued during his tennnre as SPO-’ T' by 

HQ 138 works Engineers. The contention of HQ 138 woiiis 

Emgineers vide their lotterlo . 0132/797 BIG dated 

03 ,4 .81  nubmitted by Shri OP Verma alongwith his'defence 

stat-eiTient to the ef;-ect that the record layjiig down 

his duties- as 3D0 *T* have been destroyed is not 

confincing. Since Shri 0? Vernia vjas only a su.boixiin'̂ ite 

and working under iXJ'-v'S B/R he was not responsible for 

any design. He worked on the quidence given by the 

B/R and the ground data produced by tae GE concerned. 

Since the prosecution ha.' not produced sufficient 

evidence in support of charges levelied against Shri 

OP Veraia. he can not be blame a for impioper design of 

the FFLs . iSingiiig the drawing Wo. C;.E/WD-220/73 sheet 

1 /1  does_not mean that he was competent and responsible 

for the design, He had signed the drawing in token of 

correctiness of the dimentsions theieo'f. Therefore, Shr 

parkssh Yerma is not to be blamed for defenctive 

disign of the field flush Iftrines non. provisions 

of over head covers and area drainge for the FELs. The 

responsiblity of desing approval of a stmcture rests 

withthe officers so empowered as per P IES, Pa-a 326 

reaa in conductions wi^h T^ble >B> The design is the 

responsiblit; of the drawing section which is headed bj 

the commander and not by. a sutordinate who plys a veî  ̂

insignfictn" pa it in disign and planning.

2 . The oha ges levelled agcins*-. Slirl Om Pa&ash

verma are todef l.ite. ana oiitsid e the emfeit

t'-t
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ox his responsibilities ana duties, Therefore, Shri 

OmParkash Verma is not to be blamed for the charges 

levelled EgAin?t him.

OEArGES AGAINZT SERI B H SE,lHi:A Au.L: SHIP K L SiMGM 

STTpDT B/R GRADE I StBI B K STpD? B/P GPP:.. I

Articles 01 Charges I 

’ nf Supewlsion ',

1 . in order to exercise adecuate effective .and 

desired supervision. d̂ :>.ring the execut-on of mrks one 

has to devote religiously his time at tnc sites'where 

the works are going on.'Prom the v/orks diaiy produceed 

by 5hri B.N. Sherraa ^during reply, to 0 .8  by the 10 it

is evident, that he had been visiting the sites dailr 

from the signatuie found on the xi/o dia-iy. ^urther, 

it is also established that the worî s viexe ins-ectej3-^ 

various inspecting officers durijag the currency of the 

works and at no stage any adverse corri'rients were 3:ecord 

ded in respect of quility of work and materials of t;ie 

contractor. GE also visistea the worirs sites on the 

following dates fs recorded in the wo ik

(a) 15 Dec 73 . \

(b) 29 Dec 73 v

( c) 24 Jan 74 '

(d) 30 Jan 74

(e) 13 Feb 74

(f ) 05 Mar 74

■ (g) 13 Mar 74

(h) 25 Jun 74

2 , Brijiig basu CE J&K Zone, hr d also visited the

works sites at I^aipur ( 56 'Sngr Regt ( on 7.1'^.73

recorded in the work diary. Ko four notes nor any
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remaks on workmenship or lack of-supewision has been 

circulated by the CUE or any senior officer a£ brought 

out by Shri Y V  Narayaiia Rao (P*.1 ) in his ansv/er to 

Q jNo.-SO of the 10. Flora the vork diary it is also ■ 

seen th?t B/H Gdc Is employed on the two contracts had 

been present at sits daily. The final bills in respect 

of CA lo CU'E/J?-9/73-74 and C i',E/JP-19/73-74 were 

passed by CDA on C7 ::ar 75 and 20 ::ar 75, respectively, 

for payment based on the certificate endorsed by the 

G S on the. final bil-̂ s as under ( refer answer to o. Ho 

26 and 49 of PI? 2 by Defence assistrnt.of Shri B.]>;. 

Sĥ -̂Sna and Shri B.K.i-jittal;

I have satisfied myself through imspection

• that the worics entered above have been fully' 

completed and that they have been executed in 

accordance with the contract.”

3 . The above certidic -te cl^rly indicates tha-. uhe

works were e^'ecited as per the contra.v^t agi^eraen s 

and the immediate superior of the mgineer-in-Oaa.-,ge 

and the superviseiv/ staff was fully satisfied with 

the supewision of the wo and the specific t.ions 

agopted \yj the contractor and the quality of work

■ executed by the contractor-

4 , Shri B.K.Sharma hsd already anticipated that

ereessive r?isn in the ar-ea would damage the pite ana 

had suggested for piovisions of lining in the pn:e 

in tiis comments on tender submitted vide AGE/191 

Inf Bde ?etterNo. Cv.05-9/JP/73-74/2/SB dated 04 Oct 

7 3 . The letter is attached as Arpox I to this defence 

statment s.taltted durtog tiie Ho«evsr,

C’S  taiing his consideration had provi
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stiutting and shoring x̂ rhich is not correct measure 

against da,.mage/collep.ese oi the rits 2.nd the contract 

p rovisions- were not ver /̂ elear as brought cut by Shri

Y ¥ a ray ana Rao' ( P W 1) in his answer to Q 27 by,

D-2 ( defence, as si st;-'nt of S/Shri'B.K. Sharrna and B.X. 

M ittal ). From tne'above facts brough out during the 

inquiry it is foujid that the charge stipulated in 

Article of charge I is not bosed on facts.

/

Article of Charge_s.j:ii,

(a) Bid not provide shoring and stractting 

in any of the soakage pits on the ground though 

a provisional sum of Ks. 11.200/-< and Bs, 13,200/ 

were piovided in the above contracts, which 

c o n s t - t o  the collapse of 

Fieldi'lush Latxlne constructed under the abovj 

contiacts thus causing huge loss to the state'3

1, ■ There w s a provisional sum of Bs, 11.200/- an 

Rs. 13,200/- for provision of shoring and s'ractting 

catered for in the contract agreements in discussion 

but the work to this effect w s not ordered on the 

contractor as brought out by Shri Y V Kaiayana Rao 

( PV/ 1 ) in answet to Q 14 by the PC, This item was 

included in the consti^cts as an amendment keeping i 

viev; of the comraents submitted by AGS 191 Inf Bde o 

the tender documents. He had suggested for provisio 

of lining to the pits to pevent pits from caving in 

as the soil foun.d in the area' was .lo se and sandy. 

This wns clearly biought ’?ut by Sri Y V Karayana R̂ f 

(P';/l) in his answer toQ 16 b," I>2 ( defence assist"- 

of S/Sliri B.lI.Shama ?.nd B.K.iattal ). But however
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c le Hthe.contract provisions were not veiy clUl^ as bitiiight 

out Shri larayana Rao ( FWI) in his answer to Q 27 

by B-2 and the provisions-1 sujns catered for the scope 

of works to be ci-rried out was not fully defined to m 

meet the situational reauirement as and when encounter3- 

red. In fact the correct provision for prevaition of 

pits from caving in should be the provisions of lining/ 

revetment and not shoraiig and st netting as provision­

ed. It is evident that linking of provisional sums for 

shoring ana structting with the provisions of revetment 

to the pits which was neither intended to be provided 

nor catered for the CA is .iustified.. The executives 

have been charged for not exe cuting a work a mention-e 

of which was not'within the scope of GA. -

” (b) Certain bailies incorporated in the 

work were 8 Qin mean dia instead oi 1C era mean 

dia '

1. Certcdn oailies incoKorated in the works 

were' found to- be 8 cms ©eaiis dia instead of 10 cms, 

:a6::^s dia. irajor I”  I-I hin (p :J2 ) his answer to Q22 

by t̂■,e PO hc'c brought out this a-ppect. rther vShri

?ateh tiingh ( P'rs) 'rfho happened to be the member o'f

.'the staff G ofi I visited the site of the collapsed

riald Flush Latriiies found that few bailies were loss

• then 10 cms mean dia.

2 . The bailies required to be incoip orated in tne

works had be n approved, b: the Engine r-in-Cha-;e and 

checked by the siipdt B/B Gde Is at night before the 

execution of «orks. The OB is also supposed to oar-y

. c u t  percentage chekc 's laid in the Regulations befo« 

pay.-nent of RAP. and before submission of final, bill.
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Further, the prosectuisn v/itness Ko. 3 (Shri ?ateh 

Singh } could not produc e details of measuiements 

ta,keri during his visit to the site of collepsed pits 

along^vith other members of the staff C of I (refer 

his answer to Q 51 by defence -Assistant of S/srhi 

B.ir. Sharma ^ d  B.K.Kittal ( D-2) L-ajor KK Mohiii (P;: 2) 

had not clearly brought out the f' ct that the bailies
•!*

were undersigned and he had certain reservations on. . 

the size of- the bailies provided in the x^orks. .He (I'ajor 

•KK K'ohln ) being a teclmic&Hy qualified engineer who 

knows the Uiilding meterial very intima. tely and his 

obsei'/at on deserve due consideration which is not based 

on instinct - hut on his professional knowledge and̂  

practical experience, The refo re, linking of the collapse

0-.' pits v/ith the undersigned bailies provided in the 

work is irrelevant and the chsrges have beai fonnuiated 

on opinion and not on facts and advice bearing sound 

technical knowledge.

’• (c) Certain ballis were not pioperly ci0osoted

and some were not cr-eosoted at a n  as per

contract with the result bailies which.x-jere not
/

coreorsoted were found mostly eaten away by 

whi'e ants.”

1 . During the examination ciDSs examination and

reexfrninatlon of K a o o r X K  a h l n  ( w a ) a n d  shri Fsteh 

Singh C PW3) it was established that certain bailies 

were not found pioperly coaosoted and collapsed baliies- 

«ere found ceaten by white ants. In this connection ^ 

ref.r to ;̂ is'. r of P M  2 by to Q 3 by 10 and M s u e r  of 

PV) 3 to 0.61 by 0-2, certain light patches were obserj^ 

S M E  on.the kail wood bailies which piovea that ballij
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not o r e o s o t e a  properly, a  aoeordar.ce with the 

contract provision t«o coats of creosote oil treatment 

„,-s to be applied «ith br.sh to all bailies before

incorporating in the v/or.cs.

2 . creosoting of tirabM in aone to proserve It

agaiiist deterioration and weatber effect and b;. no 

stretch of imaginstion orsosoting can be taken for 

granted as an aiatl-teimite trer^tment. The aress v,Cere 

tl.e filed plush I't lines were corsstr’cted is iniesi'ed

■ Blth temite and simple weatheriag treatmaai- csa not 

deter the termite a-ction. Piotection againsi.- vjea^herinj 

ef-Tects and anti teimitc treatment "re tm  d5f:eTent 

re&tmen-s a.nd c?!! not be achieved bj/ only creosoi^ing.j 

Mr. Y V larayana Hbo ( PVa) in his ans '̂^er to Q 16 by

10 haa biDiight out that creonoting pr-otects timber 

from i‘jeathering action only.""The "PiniiS Specis ■' of 

the timber to which kail belongs is the most d.ifficulj 

timber to be treated and according to Covt of india 

p-ablic:^tion. ireaik on "The com-on com ercial ^rimbersj 

of India and Thir uses " by H. ?rotteer, CIS, Ii‘S 

(HepTinted 1969, Page 153) far it hsi: not been 

possible to obtain recaily good penetration in this 

wood ( Kail ) " . The ertract is attached a liyhibit 

to defence statement of Ori Sharma. The content;

that , the creosoting v;as found to be patcEly clearly 

disproves the contention of the charge levelled and! 

is devoid of any-raaterial substence to this £spec^. 

"^his point ha- bee-i biought out by P‘,/2 and P3R bec'l 

of incbrect miderstsjiding and comprrehens"on of m 

in respect of method of creosotlng to ICail wood a/ 

its  end nso.
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" (d) The cement raoxtar u.sed gja the dwarf wall 

were not cured properly with the result it did 

not attain full stlength.’'

f-

2.- PiDScu.tion witness Wo. 2 (Major I I  Lbhin )

whiX;3 snswering to M  by PO aurin£. re-e: amin4tion hr-

stated that the bric'c worî  die not ap^e r to hrve been

pioper ty c'̂ .red ana did not attain fnll strength.

prosec-'tion witness Ko. 3 ( Shri Fateh Singh ) hos

also brought ô it in reply to q 32 by D-2 (defence .

assistant of S/^hri BJI.Sh?ima and EC inttal ) that

the bric'£ meason'ry work was not pioperly cred  and :.tt
did not af-.ain 'strength. ITo\/ever, to est-^blish this 

f^ct .no laboratorr tests were car ied out by the ricraber̂  

of the staff C of I as stated by ohri F teh Singh 

(P'.f 3 ) in ais answer to Q 32 by D-2.

2. During an Cl strenght attained by ajiy stricture

can not be assessed by visual observation. These aspect 

can not also be ascertained so e^^sily £fter “ ne event 

is over. It is evident fiom the work diaries th-t 15 to

16 water carriers per day were emplore... for c rnege of 

water atthe sites'and these gifere mainly^emplo'^ed for 

curing o ' brick laork and it testifies tnat curin£  ̂ w-as 

done adequately and visual observation made by Sri 

Fateh Singh ( PW 3 ) ĉ-n not be relied upon to Drove 

this cha-ge. Since the f-c"s have not been based on 

pTo p er  analysis and tests, tha charge levelled on this 

gioujid is not established.

rt (e) The 3arth filling at many places was moi 

re tnan of th. specified  tnickn^ss of 2C cms/»-
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in the middle and contained percentage of 

stones as well

2. ■ .The hight to v/hich the earth filling was to

be provided over the CCl sheets of the' pits was clear 

enoght to the executives frDm the draivings as biought 

■cut by ;:a,] ICK Mohin (PIv2) in his answer to Q 11 by the 

PO-and he has further clarified in his answer to Q 32 

by D ,2, Sri Fateh Singh ( ?,.3) has established while 

my examination in answer to Q-2 that earth filling over 

the pits was ©lightly more than 20 cms in the middle. 

However the eye witness could not produce documentajy 

evidence of the measuiment of earth filling taken 

during the visit to the site of the coll'psed gield 

Flush Latrines.

2 . The earth filling v/as found to contain only

pebbles and not stones as brou.ght out by Pv/ 2 in his 

answer to Q 11 by the PO and ?W 3 in his answer to Q 4 

by 10 during the inquiry. The method of measuiraent 

taken at site to determine the depth of the earth 

filling has: fflot been corroborated by the Pt/ 2 and o 

f thiough both visited the site of collapse together.

MeaBuiraents taken over corrugated sheets will definitely 

make a dif..ea?ence in the depth depending whether the 

measuring lod/tape touches the crest o r t ix)ught. This 

charge levelled against the erecutiTses is ireelevant 

and not based on fact's which seems to be the cJffitsome of 

of misundeiQfeskin:.g standing of the contract provisions 

and eonfusion created while taking measurments 

wltneout really going- into the o-.tcome of the res,ats

no ob-̂' - ined.

r ■

I
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(f )  The earth filling over the soakage pits 

did not have the pioper sldpe

■A

1. Shri Fateh Singh (Pl’I3 ) has b-roufeht out while 

ansv;ering to Q2 by me -that the earth filliiig .over the

rites did not have proper slopes snd he had confiimed 

while aaswernig to Q 8 l:y 1̂ -2 (defencne assistant of 

S/Sri BJi.Sharma and B.K.Kittal ) during ciDss -exam­

ination that me a-Aliments of the slope were not measurec 

during the visit of the members of staff G of I at the 

sites of collages.

2. To establish this fact slopes should have been 

mea urmed at site and properly recorded. This being 

physical, very sc ’i.rate measu-liiient can fee taken with 

the instrument available wi'-'h ohe depaitcien'-j. ihis 

ag-oect should have been verified soon after the

comp la t ion of the woiks and not after 4-S months.

■The Kiembe's of. the st^^ff C of I visiteCi the sites 4-6 

months after con^letion of the wo3fe by then due to

natuial weathering effects espaciaiiy the rains during

that season must have chapged the pio.file to that 

originally, provided, by the contractor, therefore, 

the .findings of the C of I on this aspect on \*,ich 

the charge has be.'n fiamed is no'-̂ correcij.

'» (g) In certain places, two cources of 

brick vjork above UGI sheets were applied 

whereas in- certain cases there were ^hree 

courses of brick mason.̂  above the CGI 

she ts les-lting in the height of the d̂ -zar f

■ 'walls at certain places of 22 .5  cms above the 

CCl shstt thiongh s:: per drawing tae height, ^
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y

0? the dwarf wall above CGI sheets should 

have been only 15 cms."

1 . ]Qa this regard Sri B.W.Shaima in his defence

statement has agreed to the fact that he had p w id e d

3 cources of brick meson rs over the CGI she ts as

against two courses. His su^.rdinates S/Sri L'^L.Sangal 

and B.K.Kittal have cM :ied  out the orders of the 

engineer-in-charge. This is very minor charge which 

has been incorpor;.ted in the works due to technic?! 

leasons and the executives at tite are well within _

their right to go in for such minor cha^^es which

does not ultimately afxect the overall .desing and the 

financial aspect and scope of contract provisions.

This minor charge does not, seem to have contributed anj: 

iv’a y to the collespesE of field flush latriiies and

improper admiiistlation of contr-ct or supervision of '

i
the executives.

«-• (h) The Bally atrnctu.re gave a way at places

' due to failu-'res of the cio'^ss belly in the

midule and the .joints between the cross bailie 

and longitudinal bailies a butt joint 

us.ing pails whereas the drawing showed a 

continuous line for the longitudinpl bailies.”

1. Major I'bnin ( Plv2 ) in his answer to Q 10

by the Po‘has conxiimed that the balT,y stru.cture have 

given way at some places in the midule and the joint 

between the cioss and longitudinal bailies wa- a butt 

joint using n -ils ana shri Fateh Singh ( r.-/ 3 } 

answering to Q. 12 hy FO has stated thct few bailies ^  

,,ere found broken (both longitudinal and cidss bal-1

I
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w;-’s a butt joint fixed with wire

■ L

2. Shri Y V Narayanas Rao ( Plv 1 ) has clarified

in his answv/er to Q 3 by PO during his iB-e:i3iination 

that longitudinal bailies were regu.lred to be provided 

with spacers connected to the cioss bailies with biitt 

‘ joint and x^ooden chokesH and nails as per the contract 

drawLng No CVr£./:-/&-220/73 Siect l /l .  The contention _ 

that the longitudinal bailies were to be provided in 

one piece as it siiô '̂ n knotoeQ in uhe contrcict draw~ 

ing is a misconception and techJiic lly incorrect. The 

drawings have been followed in total at site by the 

ej.exjutives. The nal;y stricture found in the intact 

pits were also same as that found in collapsed pits as 

brought out during the inquli:/. Therefore, this factor 

does n t attribute to the collapse of field ? lush 

■Latrines, faulty execution., morkanship or siistandard 

material adopted in the contract.

'»(j) The, above lapses contibuted to the 

collapse of the field Lush latrines even before 

they iieTe put into use."

1 . Field Flush Lat'in^is vere cons'-racted in HQ IC

luf Dlv Sector d'aiing 7,3.74 under the two oontr.ots 1 ^  

CVffi/JP-3/73-74 and C.S/JP-19/73-74 The works were 

co m p le ted  on 31 May 74 and 30 Jun 74 , respectively. 

The filed Ftosh Latrines constricted rgcinst tne 

above tm  cont,i9.cts collapsed due to "fins in the 

year 74 about 2-»3 months after completion of the worlc 

From the records it is evident that the Field Flu.sh 

Latrines were haiided over t'o the units as and when
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. . . . . .  i . -  ■“ „
^ Tf -iq not correct to 

before the collep se. it _

the Field Flush latrines collepsea even .e. .

„ « e  5-to use. ■ m a l  oomaetion of ..-e 30 ^

■ n oT 30 .6 .74  Emd the colWpss h^s ®‘"
have been given on oO.b./  ̂ _

reported in A.g 74 «hich 1. after a ™onm o v so o

issue  of completiton.

n.ef t a d i n E s  o - t b : e s  rtf GSf I havenotbeen 

W s .d  on facts l.ut se.»s to have been b sed on visual 

obssrv - ion and piseeaoMved Idces. Btoffiggtne oPal 

m u lv  it lias been found beyond doubt that the cause 

of the failure of Field Flush LatTin-s are not due to 

the rea ons as stcted in c.rtiole of chs’-ge II. There 

bserv eat ions/reasons for the' fail/a re of the fils h^v 

been based on o'oser^ations made on intact pits (refu: 

to ans’.'jer bj PIS to Qll bry the PO) siad csnwersRg 

^,82, 42,53 ana 59 dividing ciD.iS examination of the 

pi/-2 ' lajor ICI : ohln ) b; D~2 (defendnce assistant 

of S/Sri Kf.'! Sh" riTia and BK M ttal .) .

0

It is obvious th-t when the 'oit wps ins^actl 

observations were common for both int?ct ana collepi 

sed pits goes without saying that the obsewptions 

not contribute to the faiM iB  of the pits in any 

manner-

Station:'C/o 56 AcO 
Dated;; 19 Kar 82

J



W  THE hom:*ble high goijp.t of judicature at aluhabad

LUUENO;f BMCH L'€KNOW.

IffilT PETITION NO. OF 1985.

M.L.Saagal

Ve rsu s

Union of India and others-

Petitlone:

Oop. pa:ties

■To,

jjirsyuRg 10. X
I

From:
M.L.Sangal,
I-I-4 Amreshpirri, '
Rae Bareli- 229001.

Dated: 31.10.1984

The.,Engineer-in-Chief s Branch, 
Directorate of Csntonment planning, 
AiDiy Head quarters
'b H Q, ?o noon

DlbClPLlKlij COCT OF li^QUIKy FIELD 
FLUSH L^TRMES ____

Sir,

Hefereence your let^-erHo. 84026/CPDt. 19.10.84.

■ The acknowled c-ment to Ministry of Defence 

ord^orNo. 7 86 50/26 0/7 8/E ID/122 8 /8 /A/D( Lab) dt.2.12.83 

addressed to me is enclosed, in sextuplic^.te as desired. 

Thanking you.

Yours fiatJifully 

sd/-
(•M .L. Sangai )

K-4, Amredipuri,
R aevBareli 

MES- 8464616,

Snclost As above/ SUPDT B/K I

( COPY )
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Telephone3 375930 RLGIST^KD ^
■Sena .bliivi’r Yoo’sna K idesalay 
P r̂ inukh Lng;Laee r Siiakha 
Thai Sana ^ukhalrya 
Diiectoralie of Cejatonment 
p lanning

ignee 3?-in" Cĥ i 01' s BpS’-nch
Eead quarters 

niQ ?0 He- Delhi.

84026/CP 19, Oct* 84

Siiri I'bhan Lai Ssngal, Supd-̂  B/H Gde. I 

309 Indi ra Iarar,Lucknow ( 'TP)

!iI.̂ C 3PL Ei.. :.C O: vT

L73H ■ L -TR o C 01-- oTBt^EL BY. I.S.S

_£hWnnR D"E .T O J^^ .5

T HEK KTO

I-.inisti /̂ of Defence order H':. 78650/260/78/’. ID 

1228/ 3/ A/D (lab) d-ted 02,D.c 83 aedrassed to lliiS- 

8464616 Shri Ibhan Lai S ngal aipdt B/R Gde. I alongv.’ith 

a co-o>’of oral Incuiiy repoit leceived from Gi;(lC >rth) 

;jnbala vide their'letter l'Io.C-320/m.S/t4/ElC dt.02 lan, 

84 is sent herewith. The acknowledgement in' taken of 

having been recJ^ved the said docurnents may please be 

sent to this dte in s i x  tupl i cate for onward tranamiss 

ion to GE (iloith) Arabala.

Sncl'i As stated
sd/- 

( Lakhrai Singh)
AC SO/C?  ̂̂
For i^ngineer-In-'^niei

Copy "to
Shri ibhan Sangal ciupdt B/R Cde-I 
M-4 ,xirnj[iê hp‘iri Rae Barelli.

Doouments mention above 
have been sent on your 
above adaress in o riginal 
The receipt in six t^upli 
cate in3-y he cent this 
office urgently.
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78650/260/78/EID/1228/S/A/D(Lab)'

<  - GGVEmiHJT OF BDIA
. . KEasTlff OF lEFSTCE

Hew Delhi, the 2nd Dec. 1983.

0 R D E B

Whereas, disciplinaiy pioceedings as for major 

penality was Instituted against Sri M,L.Sangal^Supdt. 

B/R Gde-I, under Ryle 14 of the CGS(CG&A) Rules, 1965 

vide memorandum No. 78660/260/78/EID/S/D(tab),dated 

9 .1 .80 .

MD Pereas an oral Inquliy was held since 

 ̂ the charges framed against the said Sri M.I.Sengal

Supdt B/R Gde-I were denied by him and the inquiry 

Officer has finalised the oral inquiry and iias found 

the said Sri M.I*Sangal,Supdt, B/R Gde - I not guilty 

y~~ of the charges framed against him as per copy of the

Inquiry report alongwith the findings of the Inquiiy 

Officer enclosed.

MD MJEREAS the Presl-dsnt has considered the 

oral inquiiy pioceedings"and the findings of the inqui' 

officer and does not agree with the view e^^ressed Ijy 

Mfcm that the said Sri M.L"sangal Supdt B/R Gde-I 

is not guilty of the chaiiges framed against him and 

fninds that there have been lapses in the supervision 

of the work In that the bailies incorporated In the 

work were undersized and that certain bailies were not 

properly creosoted, Sri M.X.sangal Supdt.B/fe Gde-I bei^ 

Ing one of the supewlsAiy staff is; therefoife, respon 

slble for the above lapse.

)
2ndia.

■  ̂° *1s Ti ■ t#de-a<»* ,

C M y



M  fBE BDH'BLE HIGH COURT OF JUBiaATlIRE ALLAHABAD

LT3CKN0W mSOi LUCKNOW.

M.L.Sangal Petitioner

T e r ^ s

Union of India and others ............... 0pp. parties

To

ANmUBE NO.- T.1-

nSarrlson: Engineer (\Noith) 
.. li Ai|il)ala
? €<iSBCt t ,

' -REGISTEBED ^A.D.

Beat: Sir,

dated

I vptxi-d like to submit the foliowSng s-

1 * That the Inquiry order cb not relate to acr.

proceeding on lea^e but to m not attending the Inqti.iiy 

.1 reseived the optio p^ding availability of m 
Govt, assisting officer Sil Pandeya till 10.4.82. It I 

cottd be spared for atteiidlag Inqwiiy well, it a^y be 

safely anued, that I cotad be spaied Incase of no lnm*T

g. I  have submitted detailed position In ny letter

dated 18.12.81 and subsequent letteire. I also received 

a BC^enent flrter dated 8. 12.81 «hlch «as never pres«.ted 

to Be and »as satse-juentity sent at m address,

sbviw sU , to 49ver.np the issue In w M *  tmecessaiy
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g „ ilt  was aeemei to haveteen attached to GB«s office 

by local h l ^ e r  office and for that matter I? Mm. 

o ffic er and thus foltoved the telegraaes and le tte r  

by GB that « leare not sanctioned, attend Inquiry". 

Thus, not sanctioning of leave vas only "AF®

3. to any case, hov could the deptt force me to

attend t i e  InquiW which I  ciaerly resewed option for 

ttot attending as i t  wouldnot l^are been in my Interest 

Without Goyt. assisting officer and how could GE 

be responsible fo r my not attending thel\ JaquiW* I t ' 

vill be in rtg)at of tUiEigs to' ask Ato; ’Officer for 

mi^gciiding^thte j'cbacemet^  ̂ flfetersv '̂v.tft*c^4i3as'*issue ot 

. ai6yfeB«€tt.t piaem BACK •

s' -

4 .  I  bare clearly and sutanlsslwely e^laijBed In 

ay commuiilcatienis t^ a t  l^tila tlo n s attSBched vlth se

to the effect that I  len off a»oiaing laquny ar, 

not correct. After a n ,  i  have also sewed the deptt

fc5P good 2^ years sincerely.

are requested to kindly refer my foliowi 

nunications *

(1) Telegiame dated 18.12.81 from Bhilai.

( ii-)i 1/etter dated 29.1.82. 

r ( iilOî lJletter dated ,6.^

:̂ iJ:lvÔ ‘̂ .etter dated'-am'82.

6 . ., „ i ^ I n 'V  it Mias ;be^' 4ndltei:.ted . GE* is off icc

; ri inrthelr letter d ated* 2B>4.82' that#.ajyi'letter datec 

] >; i ISviS'.Si fasterfsô hhem ^received'.’' I have sent I

"“-a ic&py iii.'flOr- letter diated^29,a î82 ’̂ Post’'offi<^ has



■

%  7 S

also confinned that letter M s been inVf delivered in 

GE'S om ee‘. laquiiy sfioula be convened for mis­

placement of letter and particulailj for not asfctog 

me for a copy. 1 tope there is no foul play wader

directioris.

T

A-

3ii view of above facts, I hope that eonsidep- 

ing the irTelevan<2y of if shall be

cancelled hy your goodseif.

Thaaking you.

Yours flathful3y 

sd/-

( K .L . Sangal )

Copy Presiding Officer 
and through 
GE(N) iijtnbala.

Sir,

- (a) Convening order is

recived,

(b) Incase convening o 

, i -̂ 4<SfCnot cancelled, the

■ -i ri%tte^3? and Jay letter n

■ ‘ ■ btB. treated as stat

( cO’ You' may like to se
i

■ ̂  '̂'mê '{5l•ê stlons to witne

■ I shall send you iny w

en answer 3-I am not 

position to leave,

(d) I hope the inqui 

-11 be carrying justi

(M .L.Sangal )

( TRUE COPY }
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IMIER CERTIFIcm OF POSTING

To.

G E (I )  Ambala 

Ambala Gantt, 

LEAVE '

Sir,

Further to m  letter dated 1,4.1982 ,

I request you to kindly grant me leave for a

fuither period of 2 months.

Thanking you.

Yours fiathfully 

sd/-

( M.L.SMGAL )

2/6

'T'
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]U THE HON’BLE BHOH COIBT OF JUDICATURE iT ALllHABD

LUGKHW BENCH LUCKKOW.

WRIT petition  n o . OF 1985.

\
• I

K.L.Sangal Petitioner

Versus

Union of India and others

MNEXURE NO. XII

0pp. parties

A.

PABT IE

L E A V  E;

2. 8464616 Sh. !*har>.tal

Sangal Sapdt B/RI

( Now nnder S-in-C’ s Ba*)

14;5.32 Gtd 412 days HPL 
-on JC upto 29.6.83

30.6.83 Gtd 310 days ECL 
W/0 A with 
m  upto 4.5.84

. Bal EL./HPL-Nil

( TRUE COPY )



s

\

m THE HON'BLE HICH COTJET OF JITDICATUHE AT ALLiiHABAD

“ LTEI^NOW BMCHjUjGTOW- ' ' ' ,

vmiT PETITIOI WO. OF 1985.

M.L.Qangai. • • • • •

^etsus

, Union of India and other.....

Petitioner

Opp, pajties

jtTifmRE HO.

Under Certificate of Posting

-■ ...............

■ ■_...  ̂ ( n .P .)

. ___  ■06-5-84

The Controller of Defence Accomts,
( .Pensions)
_̂ LjgABAD.

SERVICBJ7E R Z S

£:

I--'I

€1. ’1
'■ X'- , . -:■ /./

X: I-

I beg to state that I intend to take voluntaiy 

retii^ment under rale 48-A. I have already completed 

mo re than 2© years se ivlce*

Hecessaiy particulars are given belows-

1, No & Name .

2 • P re sent De signation., -

s .MES-8464616 
MOH# SMGAL

,<3t. B/R <: Gd. I

3, Present place of 
Posting

4 . Posted f rom to the 
pj*es nt fomiation:

5. Date of appointment

6. Date
to Supdt B/E Gd-I

r Directorate of Planning 

E-in-C s branch since 

.v̂  05/5/84

s GE (lorth) 
, Ambala,

7.12.59^ 
as Supdt B/B II

\ ^ S ^ io ^ t y  from 26.7.63)

. . . . . 2/
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7. Presently on Leave 
w«e«f» 22t5»84:

?>

7f
r
N

You are requested to Icindly verify the 

qualif\ring seivice till 21.5.84 at the earliest and 

send verification to CEIC: Simla under intimation to 

me at my following address; I shall be highly greatful.

V--

Thanking you,

Address..: ,

'Yours faithfully

• ' sd/-

. ( M L SMGiL )
• MES- : 8464616

M L SiWGM,
M-4 ^ r e ^ p u r i  
Rae-Bareli- 229001 (U.P. )

. C . c , 3 .^e  Chief’̂ ginee r,’ 'Testem 'Gomman, Simla,

/ '

■'y A \ '• ■

)
)

■v/'

( TRIE COPY )
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M  THE HON'BLE HIQi COURT OF JUDICiailBE AT ALLPJSABAB 

LtTGKNOW BENCH LTXKl̂ OW.-

miT PETITION NO. . OF 1985,

M.L.Sangal . . . .

Versus

Union of India and others ,

Petitioner

C’pp. parties

OTEXURE 10. X M  -

r

To
The Chief Engineer,
Western Conimand,
Simla.

(THBOUGH PROPER CHMIEL )

^PLICATION FOR VOLmTiRy. HETIREMMT 

Sir,'
Under the voluntaiy retirement schme a Govt, 

seavant can retire after he ha- c o ^ l e t e d  2 0  years 

qualifiynig sewice. reference Rnle s 48-A ,of pension 

Rules.

I lie rely elect to retire lander the said scheme 

with 3 months notice, effective fiom today the 12.6*84#

I.have completed more than 24 years service, 

date of appointment being December 07, ,1959.

You are requested to kindly accept the

retirement,

I shall be highly obliged.

Thanking you.

Yours faithfully

sd/- 
( M .L .»G A L  )
HES- 8464616 

. Directorate of C ntt. 
p lanning. E.in-S’ s Breach 
on leave » HOT DIE' ^

' Addresss 
1V&.4, Amre^JfuEL,

. Eae Bareli*
Dated: 12.6.1984.
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U  THE HON’BLS HIGH COURT OF JUSlICATDRE M iiLLiffiMAD

LI3GKN0W EENCH LITCKIOW.

WRIT PETirim ho ;' ' OF 1985.

V-

/

M,L.Sangai . . . . . . .

Versus

Union of India and others .. .

Petitioner

0pp. parties

MiffixuBE m .  xy

REGISTSRED 4/d

Fo A/33216 ./CA0./A-6 V '
BHiSRAT SARKAR RiKSIA MANTRAA?A ; 
Hfcildiya p rasiiasan!,'Adbrik.ar.i .^aJCa

................... .............._

g.E K 0 R AN D U M :

Sub: m^AnTHORIgBD ABSEErCB FROM DUTY.

" It has been reported tliat Sri Mbhal Lai Supdt. 

B/R I CinC Branch J2.nistiy of Deface is absent from 

duty with‘effect from 21.6,84 witliout any infomation 

permission. He is therefore, directed to report for 

duty immediately, In case, he is sick, he shall 

submit medical cei^iflicate from a Government doctor In 

support of his sickness, In case of his failure to 

complî  with these instructions within seven d^s  

from the issue of this Memorandum, he will rende® 

himself liable to discipliaaiy action. In the mean­

while his absence from duty is being treated as unau  ̂

thorised.

sd/“
Kritye Mukhya Prashaan Adhikari

To
Sri fijham Lai Sr?)dt B/E I 
B-309 Ihdira.Nagar, Lucknow

sri Mohan Lai Sapdt B/R I  
M-4, Amneshpuri Rae Bareli.

Copy Bwioh/CP virl t ehlr Mo. 84026/CP

dated 25.6.84 . , - -

( TRUE COPY )
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21 THE H(SI»BLE HIGH COURT OF JUDICATURE î T MJimABM)
LUCKWOW M C H  litCEUOW.

WE2T PETmON NO. ' ' OF 1985.

M.L. San gal Petitioner

Versus

Union of India & others ......... 0pp. parties

AIOEXURB HO. WI

To,

A-

G A O .
E-in-C8s Branch
Army HQ. Kashimi r House
Hew Delhi.

Dfc. 15.7.84.

LEAVE s VOLIMTABY BETIBMEHT

in reference to your memo3»nduin no. A/33216/CA0/ 

A-6 dt. 09 Jivly'1984, -1 beg -lio state that 1 have applied 

for voluntary retirement vide nor application dt.

12*6*84 addressed to CEWC Simla sent throuj^ DCP^E-in-G’ 

s ’branch duly aotoiô jledged on 1.8•6*84 ( copy enclosed 

for ready reference. )

Due to circumstances, I am not retuming to 

iduty and as such retirement shall be effective from 

2,5,84- the date my leave comrnenced* Kindly refer 

Ĝovt of India decision Ho. d )  GI, Department of 

Personnel- and.AE, CM  Ho*-2503.3/3/79“Ests (A) dt.

28*7* 1979, a p p ^ d e d  below for ready tefeiince:-

r

« If a GovemeadA seavant retires under the 

|r̂eme.-i<iî ; *y0l,uJiit>aiy; < re1>irement while he is 

_i|irl!if»*3lp>:a»9 ' 5;*Vi)fi«iout..ietnmlng to Aity
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of eomoencement of the leave not due and the 

leave salaiy paid In respect of such leave not 

due shall be recovered as provided In Bale 31 

of the CCS ( leave ) Rules 1^2 "•

L

Xotj aay, therefo3B, take appropriate action 

la fusfcher regularising the case, may pay and allowances' 

and other dues uj)tp. 21.^>84, p6^ papers and suitable' 

af:piAs'lag CE,])pr SSaiar'-Formal s^plication addressed to

Thanking you.

^ours faithfully 

s4/- 

MES 8464616 ^

Address

( K.L, 
'16.7*84

Mohan Lai sangal, 
M-4, Amreshpuri 
Rae.Bareii'

CCS- ®',CP, E.in-G*s branch, HQ,Kashijnir House,

Uew fielhi^



SCf

To

( G 0 P I  )

The Chief Engineer 
Westem Comniand,
S I M 1. A ■

>( THROUGH PROPER CHiSNNEL ) 

APPLICATION FOR TOLIKTARI RKTIRME3!?!

Sir,

Under the voluntary retirement sch^e a Gcjvt

servant-can. retire after he ha s con5)eted 20 years

qualifiying service refrence Rtile s 48-A of pension 

Rules*

I heiety elect to retire tinder the said scheme 

with 3 months notice effective from today the 12.6.84.

I have completed mo is than 24 years service, 

date of appaointment being December 07, 1969.

You are requested to kindly accept the retirmen

I shall be M ^ l y  obliged.

' Th^king you,

Yours faithfully

( )
' MÊ i, 8464616 ,

_  |.|-3)tect(5.iate of Gantt Pian-| 
s Bi^ch on 

= leave * JJOT HIE"'

ADIBESSs

, M-4, ’Ami 
t!. 'Rae^Bare

,  M-4 ,J^Amre^^uri

( TRDE COPY )
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H  THE HON»BLE HIGH COURT OF JUD3CATl®E AT ALLAHABAD

 ̂ ‘ ' lix;k2Iow BEardJ Liraiow*'

1(®IT PETITION NO. OF 1986.

M.L.Sangai Petitioner

"r-

/'■
A '

Versus

TTnion of India & others ................  0pp. paities

ANNEXDRE NO. j »  ZVII

Telephones 375930 KCiUi.jinji-u m u
Sena Bhivir Yojana Nidesa- 

■ ‘ 'Enj

84026/CF

Shri Mdfiaa m  Sangal Supdt B/R'Gde-I 
B-309, In d i^  Nagar, Lucknow. (UP)*

BEGIgTERED MD
___ . Z T T r T f  _________
l^ya,. Plamukh Engineer Sahks 
Thai Sena Mukhalaya 
Direeto rate of"Cantonement 
Planning Engineer-in-Chief 
Branch, Â my Head qua iters 
fflo po New Delhi.

i'9 Oct ‘ 84 '

'T O L M m j J S

1. A copy of Head^^’afters Westem Command ©hiinia 

letter No,. 32096/E-in-G/146 EID dated 21 'Aug 84 on the 

above siifcgect is sent herewith for your infomation.

2. ■yonr notices of voluntaiy retiiraent has not bee*

accepted by Head qua ters western command. Shimla and

it is- advised that you may resume duty immediately.

Ends as stated. . /
, sdp- .

(Lakhmi Singh)
MSOpCf 

.' For Engineer-in-Chief

Co«y to: Sr i Moahna lai g^pdt B/R Gde-'I
M-4 ® smesh '̂ pur Bai Bareli.

Documents mentioned a ove 
have eenn sut on your abov 
address in original. The 

. , redeipt in six tolicate 
( f:. iii' six ", y sent to this 
j { Officerurgently,



B  THE HON’ BLB HIGH COTHT OF JODICATDBE AT ALLmABAI, 

, LlOT0vrEE3^CH LIOTOW.

WRIT PETITION 10, • OF 1985.

M.L. Sangal . . . .  *..............  Petitioner

Versus

Union of-India and other .......... Opp. parties

MESOJRE NO. XVIII 

GQNFIMTIAL

con
< Shimla Teles 3421/554 Makhyaiaya paschimi Kaman
y— HQ Western Cammand

Engineer Branch 
Shlfflla- 171003

32096/EincC/146/SID ' . 21 Aag. 84

Engineer In Chief Brsiich 
Directorate of C ^tt  planning 
Ariiĉ  .Headqdafters 
IHQ PC New. Delhi-11

VQT.IjNTARY EETIRI^T ON GOMPIETION OF 20YE^S 

. fgjRVICE ; THREE M)NTHS NOTICES 8464616_: .

MQHM 'ml  s m • ST3Pgl? ■ B/R .I

1. Reference your HQ letter No. 781M/E Coord I

dated 18 Jun. 84. . ’

; /I2 . As per the policy instimctions contained in

\;V, s%>W 32096/149/EIB dated 27 Hov 78. l-iES-8464616 Siri

' Ĵ ohan Lai Sangal'supdt B/R Gde I can tender notice of

v o l u n t a r y  retirement after ve rification of hiis

qnalifijaing service C M  (P) Allahabad.

3. • Incidentially it is pointed out thst a

disoipltaaiy case concerning his absence from d-ity .
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without getting the leave sanctioned during Dec. 81 

is still pending as per our records with Cl Chandigarii 

Zone. However, CE Chandigarh Zone is being requested 

to intimate latest progress of'the case.

4 , In view of the above, Sri Ssngal may please be

advised to give the necessary notice of vo3-untaiy retir- 

ments after he is cleared of the disciplinary case for 

acceptance by us.

V -

5, With a view to avoid delay, his title of quali­

fying sewice for pension is being got verified bj?

CDA (f ) Allahabad. '

6, During the pendency of above disciplinaiy case

and position as bi&lght out in para -2 above his 

reques’t voluntaiy retirement, it is regretted, can 

not be accepted at this stage.

sd/-x:ixxxxx

Copy to
Chief Engineer 
Chandigaih Zone 
Chandigarh

I/D _
iS iR-1( P en s)

( Puran Bass )
AO I
Chief Engineer

'-Please connect the cor^esp- 
ondence resting vide our 
3100/125/119/EIl̂ - dt.07fcar 
83 and intimate action takei 

•for regularisation of absent 
from duty

your ION No. 32901/E- 
in-C/6 5/WL/2 /E IR (I)(P en s) 
dt. 14 Aug 8€ for early 
necessary action as per 
para - 5 above.

COHgIDMTIAL„_

( TRIJE COPY )
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M  THE H O I’BLE h i g h  CO.URT GF J U D I C A T m E  AT ALLAHABAD

L T X K N O W - B M C H  XUCKI0¥. .

IT PET ITION 10. O F '1985.

M.L.Sangal Petitioner

V e rsus

Union of India and o t h e r s ......... 0pp. parties

j m E X U R E  m .  XIX

i.

Registered" A. D. 

To

Frorn̂
M.L.Sangal 
M-4, Amreshpuri 
Rae-Bareii

Dated; 31.10.34

The IngineeJ^in-Chlef’ s Bianch ,
Directorate of Cantonment Planning,
Army Headquarters.
D H  Q, l e w  Delhi- llOOll. '

. VOLTIITARY RETIPiMT 01 CQ^IETION OF 20
■  ̂ '‘"years serylce.”

Sir,

R e f e i ^ c e  your letter Ho. 84026/CP dated 

19.10.84 alongwith CE¥C Siml^' letter B o 32096/ElKC/146 

EID dated 21.S.84 ( 'a>py received nnder your alDove

letter ) ■

2  ̂ j had sersred 3 months notice on 12.6.34 and

non accepteance was to be conveyed to me before the 

expiiy of the notice period i.e . ty 11.9.84. I am, 

therefore, deemed to be retired voluntarily under 

% l e  48-A and retirement t ^ e s  effect from 22.5.34 

as brought out in letter dt. 16.7.84. ^

3 . Without prejudice to the above, I humbly

s u b m it  that the case does not appear to have been 

dealt on meirt it deseived. In that both the points 

lalsed by CEWC office in their letter dated 21.S.84

th^
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would have been sorted out long vack as esqplained 

belows-

Disciptinaiy dase for regularisation of absence 

w.e.f* December ’ 81.

The leave has since been regularised by GE North Ambala 

vide part, II oi^ e r N o .  23 dt. 4 .6 .8 4 , copy of which 

w ou l d  have been endorsed to y ou r  office. photostat 

copy of the same, is enclosed f o r  ready reference. As 

such no disciplinarj^ case is pending ag alnst me.

b) Verification of service by CDA (?) Allahabad . It 

is stated that I hsve sewed.ih the Department since 

7.12.59 on regular appointment without .toterru.ption, 

any casual service or on deputation. Records for the 

same are available with the Deptt . Verification by 

CDA (P) remains a formality.

Nevertheless, the verification wjuld have been 

completed by CDA (P) by now as the case was to be Jn 

process on 21.8.8®, as mentioned in CEVC Simla letter 

and it is alrea^ more than 2 months.

If the verification of sewice is still not done,

. CDA (P) may be referred to expedite without further

delay.

I, therefore, undertake the responsibility and 

consequenSes to case qualifying- seivlce is fouad

to be less on verifid^tion by CDA (P).
-1 .

Since I am not retumlng to duty, as submitted in 

l,y  letter d a t e d  1 6 . 7 . 8 4 ,  the retirement is operative

. from 22.5.84.
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4 , You are, therefore , requested to kindly

progress pension papers, payment of G P Fund aocuBiula- 

tions, Grafeuity with maximum admissible part of pensiof 

amount to be commuted on priority.

It is further requested that my pay and allo­

wances for the period of 1.2.82 to 21.5.84 may kindly 

be paid at the earliest as I am facing acute financial 

hardship. I shall be highly greateful.

Thanking you.

%clss  As above/

Yours faithfully

( M L SMGfL )
Ji-4, Imresl^uri, 
,Eae-Bareli-229 001

/C

0 :  v \

( TRIE COPY )
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TO THE H ® 'a K  HIGH COWT OF JTOEATtlBB AT ALLIHABAD

' Lijixiirw BfflOH iW ™ o *•

'wRIT pETm oruo. ' -0? 1985.

M.L.Sangal

Uaion of India &

Petitioner

Versus 

others................  ®PP*

.' mffECTBE HO. S-

X

Telephone: 375930

84026/CP 

Sri MoBan Xal
M-4 Amneshpura Ka©

W i l ^ a « d e s a l a y ^  

preauldi SWcha
Thai Sena Kriklialay^
Direeto^^^,® of Cafltonment

In ^ S i in - C h ie f  s Branch
%Tm quarters

pp Hew Deini-

05 Feb* 8.5

Sqt) dt B/R -̂ Gde-1 
1-229001 (13P)

oh -e?.2qJ E B s

tubct.- M «ms n o t ]B r 'ie ^ - 8 4 ^ m

T. AT; RM-GM.'̂  STIP^^-^'

1 . ■'. 14’'» W-a' 'lette r,iHo, 32096/EnO/l|

eI d aated Z7 Hov 84- added^trBha^at- SaWafe Baksha' ’

„^tiialaya.i.e«^ Delhi copy to CE-ChaMigaTh Zone 4 

EIE-I (Pens)., o« the aix,w s^hj^ct'ls- sent he.e«lth 

for your infois^tion.-

sd/fe
Encls one

( Lakhmi Singh ) 
ACSO/CP . 4-
For Engineer-m-Chief

•% ' .

( TRUE COPY )
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V a/cf\

Copy of CE WC Ehimla letter Ho. 32096/EIBC/16l/EII> 

dated 27 Hov 84 added to.Bhaiat saikar, Baicsha Bajitiala 

laya Hew Delhi & copy to CE- Chandlgsrli Zone & EIE-I

(Pens).

vnT.Tirrjffi.Y TjBTmMEHT OH COMPTil̂ T(;iW OF Bfl lEARS 

TBEEE WMTHS HOTTCE-̂  8464616 Shri,

wnHiSM T.AT. SMRCT. Sg»lg B/R: I ,

1 , Reference your letter Uo. A/33216/CA0/A-6 

dated 18 Oct 84.

2, It is seen from your letter under reference 

that the'lnstmctions contataed in this BQ letterKo. 

32096/EMC/146/EID, dated 21 itag 84 have not been 

conveyfed to the Individual. Besultantly Individual has 

given 3 months voluntaiy retirement notice -wliile on 

leave taklng'protection of Govt of India Department of 

personnel* ffl, CM No. 25013/37 9-Es*s (A) dated 28 July 

79 which'is incorrect Individual who-s6-ever is intereji 

ted to have volTantaxy retiiementiji should be will awarej 

of t:he procedu e of the depaitment. Hov?ever, voltintaiyl 

retirement notice of Sri M.L.Sangal can not be accept< 

on account of the following reasonss-

(a) the verification of his qualifying seivicj 

l3y the CM  (P) Allahabad has not yet been don

(b) the verification of his qualifying sewic 

by the CM  (P) illahabad has not yet been dor

(c) A disciplinary case concerning of his 

absence from duty without getting the lea^e 

sanctioned duî ing 81 is still pending 

as per our records with CE Ohandigaih Zone*

3* Daring the pendency of discipllnaiy case a

the postion as biought out para-2 (a) above, his 

request for voluntary retirement can not be accept
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at this stage.

4 , Ih.view of above, the individual may please be

suitably informed to join, duty to his om intcest and 

he csn render fresh 3 months notice after the clearance 

of above mentioned points. .

Copy to:
Chief %gineer 
Chandigaih Zone 
Ghandigaih

case 31000/125/EID 
I/D- EIE-I(Pens)

sd/“

( BB TJthayya ) 
Lt Col 
a>I (Pers) 
Chief Engineer

You were requested to int­
imate this, HQ regarding 
action taken for regulari- 
sation of absence from dufr 
vide this HQ letter 
32096/EEf C/146/BID dated 
21 Mg 84 which is still 
awaited. This HQ may 
please fee apprised of the 
position wit'hoiit further 
loss of time.

Wrfc his Ko. 32901/E m /6  5 
IC/6/EIR-I(Pens) dt.22 Ho^ 
84, Please take necessaiyfl 
action for his seivice % 
verification.

( TETE COPY )
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Central Administrative Tribunal 

Circuit Bench Lucknow* 

T.A*NO,1720 of 1987(T) 

(W.P.NO.1382 of 85)

M*L,Sanghal Applicant/petitioner

Versus

UBion of India &Qthrs........Respondents

Hon’ble Mr,Justice U.C.Srivastava, V.C, 

jjOBlble Mr.A.B.Gorthl . A.M.

Datedi 1.7,1991.

Dr.Diaesh Chandra is present on behâ Xf of

 ̂  ̂ respondents. It  ig seen that the applicaoQ't

H - \ " î ^ '̂oot a ppearing from so niany date in the case. (

V̂ iv 1̂ 4 se e n ^  that the applicant is not intrested

‘ ---- ^prosecute case. The application is

for default of the applicant.

A A.M. V.C.

/ /  True copy / /

RS.M.

U

’V"

Sdcticn Officer, ' 
Administrative Trib*<riaj 
CrlcuItBinth
l-VCKNOW


